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4 "IN THE MATTER OF:
T A . MANISH KUMAR LAPPLICANT

'. VERSUS
SYATE OF U.P. & ORS. ...RESPONDENTS

..REPLY ON BEHALF OF THE RESPONDENT NO.-4, UTTAR
"PRADESH POLLUTION CONTROL BOARD IN COMPLIANCI'E TO
THE ORDER DATED 28.05.2025 PASSED BY THE HON'BLE

NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW
DELHI.

| Ramesh Kumar Singh, S/o. Shri Bal Ram Singh, aged about 44

) -,C,‘elﬁwq\l%,/ years, presently posted as Regional Officer, Uttar Pradesh Pollution
72

(P.N. SONEY) Control Board (hereinafter UPPCB), Sonbhadra, do hereby solemnly

Aadv. NOTARY |
Robertsganj-Sonbhadre  affirm and state on oath as under:

1. That in the official capacity mentioned above, | am acquainted

the facts and circumstances of the case and as such | am

competent and authorized to swear this affidavit.

2. That | state that the contents of the affidavit have been drafted

by my counsel on my instructions and the contents of the

same are true to my knowledge and nothing material has been

\concealed therefrom.

Rey,. "':1“.1:;' wE: ""
\ f\wm 2w Ca ..;,_\,/, . | | |
3+ / That the issue involve in the present matter is that Mauza

.\ Zafripur Bhagauti Dei is adjacent to the village and near the

hill area where at M/s Divyansh Construction Company is
carrying out its mining activities in Araji No.703 (SI. No.-4),
Bhagauti Dei, Mauza Zafripur Tehsil Chunar, District Mirzapur
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In a total area of 2.5 acres by using blasting method and has
also cut large number of trees in the area concerned and

thereby caused huge damage to the environment.

4. That vide its order dated 19.12.2024 this Hon’ble National
Green Tribunal, Principal Bench, New Delhi (hereinafter
Hon'ble Tribunal) has constituted the joint committee
comprising UPPCB and District Magistrate, Mirzapur with
direction to examine the complaint, visit the site, collect

relevant information, interact with the stake holders and submit
a factual report.

O: That in compliance to the abovementioned direction a joint
committee report has been filed on 22.02.2025 and a reply
has also beenfiled by the UPPCB on 21.02.2025 for
consideration of this Hon'ble Tribunal. Upon considering the
joint committee report this Hon'ble Tribunal vide its order
dated 28.05.2025 has passed the following directions:

“...6. In such circumstances, we deem it proper to
implead the following parties formally in this OA:

. The State of U.P through the Secretary,
Environment.

Il.  District Magistrate, Mirzapur

lll. State  Environmental Impact  Assessment
Authority, U.P.

IV. Ultar Pradesh Pollution Control Board through the
Member Secretary

V. M/s Divyansh Construction Company through the

proprietor Smt. Kiran Singh, R/o Gayatn,
Pandeypur, District Varanasi.

7. %% k¥
.\
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8. Meanwhile, SEIAA, UP will examine if the project
proponent is complying with the conditions of the EC
and submit a report before the Tribunal within six
weeks. The UPPCB will also submit a fresh report
disclosing the final order passed in the proceedings for
the imposition of EC. The District Magistrate is also
directed to file a report disclosing as to how the project
proponent is operating the mines without having the
CTO and if he is violating the EC condition and not

following the norms...”

6. That in pursuance to the show-cause notice dated 21.02.2025,
contained és Annexure No.-6 to the reply dated 21.02.2025,a
representation has been received to the UPPCB from Project
Proponent vide letter dated 30.04.2025.

Atrue copy of the representation letter dated 30.05.2025 is

being annexed herewith and marked as Annexure R4/1.

That further in pursuance to the representation letter dated
30.05.2025, the officials of UPPCB have visited the mining

J-\ . . . o
\\Iease In question and carried out an inspection on dated

&/‘1 0.06.2025 for verification.

3 ?.\_/\_513‘ A true copy of inspection report dated 10.06.2025 is being
NG OFU-P'\ annexed herewith and marked as Annexure R4/2.

8. That with reference to the inspection report dated 10.06.2025,
show cause notice dated 21.02.2025 issued to above mining
lease has been revoked with imposition of Environmental
Compensation (EC) for defaulter periods of 179 days

,
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amountingRs. 17,90,000/- by UPPCB vide ref. No. H30007/
C-2/Vayu-582/25 dated 09.07.2025.

A true copy of letter dated 09.07.2025 is being annexed
herewith and marked as Annexure R4/3.

That as per official record available with UPPCB, the Project
Proponent in question vide its letter dated 18.07.2025 has

Informed that Environmental Compensation (EC)amounting Rs.
17,90,000/-imposed by UPPCB has been deposited.

A true copy of letter dated 18.07.2025 is being annexed
herewith and marked as Annexure R4/4.

That further, a Consent to Operate (CTO) to the concerned
mining lease, i.e. M/s Divyénsh Construction Company Gata
No.703, village-Bhagauti Dei, Tehsil-Chunar, District-Mirzapur,
for Production of Building Stone (Sand Stone) @ 30,300 Cubic
Meters/year has been issued by the UPPCB vide
Ref. no. 241490/UPPCB/Sonbhadra(UPPCBRO)/CTO/both/
MIRZAPUR /2025 dated 10.07.2025, valid upto 31.12.2029.

\ A copy of CTO dated 10.07.2025 is being annexed herewith

and marked as Annexure R4/5.

That further it is most respectfully submitted that the Hon'ble
High Court of Judicature at Allahabad, Lucknow Bench,
Lucknow in Writ Petition (C) No. 4816 of 2024, vide its
Judgement dated 17.07.2025, directed as under:

... (82) In view of the foregoing discussion, we hold
that the State Pollution Control Board has no power to

Impose environmental compensation upon any person

) Q/
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or Industry and it can merely file an application before
the NGT under Section 15 read with Section 18 of the
NGT Act for issuance of a direction to the person

concermned for payment of compensation.

(83) Accordingly, all the Writ Petitions are allowed. All
the orders passed by the State Pollution Control Board
imposing environmental compensation upon the
petitioners, which are under challenge in the Wit
Pelitions, are quashed. The State Pollution Control
Board will be at liberty to file applications before the
NGT for award of compensation. Costs made easy.".

12. That in view of the above judgment, the Hon’ble High Court of
Allahabad has categorically held that UPPCB has no authority
to impose environmental éompensation directly. The Board
may only approach the NGT under Sections 15 and 18 of the
NGT Act for such relief. Accordingly, no EC has been further
imposed by UPPCB in the present matter.

13. That furthermore the Hon'ble Supreme Court of India vide its
order dated 04.08.2025 passed in Civil Appeal No(s). 7567-760
of 2013, D.P.P.C. Versus Lodhi Property Co. Ltd. Etc., has
observed, though the concerned State Pollution Control Board
has a power to Iimpose Environmental Compensation,

~however, till the Rules are framed, it should not impose any
environmental compensation as directed by Hon’ble Supreme
Court. Hon'’ble Supreme Court has directed that Union of India
be impleaded in the above case and will inform the Hon'ble

Court about the Rules and Regulations to be framed by it.

v
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The present affidavit on behalf of the Uttar Pradesh Pollution control
Board, is being submitted before this Hon'ble Tribunal for kind
perusal and consideration.

DEPONENT
VERIFICATION:

Verified at@é}z&r‘_ on this the 3‘3 day of September, 2025
that the contents of above affidavit are true and correct to my
knowledge based on records and information received and believed

to be true, -no part of it is false and nothing material has been
concealed therefrom.
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Annexure R4/1 =2 2
4 v
: Divyansh Construction Company
- %1_ ‘AR’ Class @avl. Conteactor
> SA. 2/41-C-1, Gayatri Nagar, Pandeypur, Varanasi ~ Mob.: 9415221918, 9415679264
REE s Lol il DATE.. 22:.5-.25
0 -'.',H- R0 HERYT 4T W A
qar § -+r ‘63‘7!%;&,/9&;5
'Wmaﬁm ity @ R .?‘*dl%f""”@
S0%0 gyYT FF=w 918, o k)
SIS |

vy W0 Raiy swgaEE o wo Aud fxa Rz @fsT ©F/ dve w©F)
AT delee AR H0—703  (H0%W0—04) SFAGA—1.0100 B0 UH-HINI <3,
Fedlo—gAR, TFUS—4RTR & faeeg o8 R qari Afew faie—21.02.2025 &I
TG ¥ T4 G IR & g aftRifte e afigfd w g AR 5
WM 7T Hedl Sid U4 91y SR A SR & e A |

HEIGd,

IWRIGd @ = § [FdeT e g 6 Ho oy s=agas o wio s 6w
e (st wm/ dvs M) AT divide ARSI W0—703 (SH0¥H0—04) &Fhel—
10100 B0 UHE-HAN <oF, TEHEA-—gIR, THIG—ARGIR & (Ivg a8 @ W
H0—H24465/a19—582 / 25 fai—21.02.2025 @ GRI W1 URANGHI & fdog arg Gy
T g2 Fgav) aEfaE, 1981 (FUREENfEd) @ grRT 31—¢ & 3= IR SR8l
qifew vd femie—08082022 W faAid—14.022025 (G 922 f&Hi) & S@M™ &g w0
10000 /— WfAfed @ S¥ | dal g=RIRT 0 92,20,000 /—(HAT 74 G 4 SR
A=) @ afayfd afftg § faga wx 2 b @ aRaen o en g g®
fonfa @99 Uee & Hared faAi & e A we R AviR @ Rl o3 o578 /
wHOUHOHI0—30 / @i / 2024—20 fedid—2504.2025 & g1 farf dida upmines.
gov.in, upsdc.gov.in W weRfa fARvr & JTUR WPpd @9 yeer & d =
faavor & saR uftaed woA goudovdo—11 SIFG fbar ar €1 (Brmi Wes ?) )
G uftarsEr fara e @A @ goi: 9w # )

g @ uRaor @ fawg el ) vafavf aftgfd wo 9220000 /- W

wq yeel Haferd feAf (@e= favrr foiqe) & SMER @99 gee W ol i

o/ Tl afgfd v g far fd e der e a aRase @ feg wo ae

Pt—; BT O &Rl garell wifew faAid-21.022026 H WA BE B FUT B | TR GRO

. watawefa afafaamt @ qoia wres fam SRen qen fwrr g vafaweia sifagfed w

\;\,‘7 g fgr & suerd off ff uaiaefi afoyfd end waw oRaesn @ feg o
A SR, At W ERT o faar S |
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f&Ti—30.01.2025 BT WEARY Y WO 1,20,000/— & WS 05 I =g NS fbar w1 ¥
o1 Sl YIRN & 3MMd § aRdipa fhar T o | WA uRASHT §R1 gl e Ged
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HeAfd Yo HO 80,000/ — B HRF ¥ 2029 Tb A< fohar AT 2 |

el ¥8 W aud Al & fb gd § @ uRASHT @I Reference-MoEFCC
Proposal No-SIA/UP?MIN/68993/2021 7 SEIAA, UP File NO.- 6702 EC Identification No-
EC22B001UP188911 fesid—08.082022 & gN ffa wafawefrr wfigfa @ i ol
SUT ST UH & A el & (Brmfy Her ) |

gearded & 6 gaierviy sfRfE & sruem # e #§ fior, wivrn, o«
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e Application No : 32144602
FORM 1
| CONSOLIDATED CONSENT & AUTHORIZATION

Application for consent for discharge/continuation of discharge under section 25/26 of the Water
(Prevention and Control of Pollution)Act ,1974 and for emissions/continuation of emission under section 21
of the Air (Prevention and Control of Pollution) Act, 1981 and for grant/renewal of authorisation for
generation or collection or storage or transport or reception or recycling or reuse or recovery or pre-
processing or co-processing or utilisation or treatment or disposal of hazardous and other waste under
Hazardous and other waste (Management and Transboundary Movement) Rules 2016 read with
Environment (Protection) Act 1986.

From , Dated
Ms Divyansh Construction Company, Area 1.01ha, 29/05/2025
Gata 703, Bhagautidei, Chunar, Mirzapur,231301

City:

Block:Chunar
District:MIRZAPUR

To.

The Member Secretary,

U. P. Pollution Control Board,
Lucknow.

Sir,

[/We apply for Consolidated Consent to Operate and Authorization under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974, under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 and Hazardous and other Waste (Management and Transboundary Movement) Rules
2016 noted under Environment (Protection) Act 1986 to make discharge/emission/disposal of hazardous and

other waste from
KIRAN SINGH for a period upto 4 years

2. The annexure, appendices other particulars and plans in triplicate are attached herewith.

3. I/We further declare that the information furnished in the Annexure, appendices and plans is correct
to the best of my/our knowledge.

4. I/We hereby submit that in case of change either of the point or the quantity of discharge or its

quality, a fresh application for CONSENT shall be made and until such CONSENT is granted no
change shall be made

S 1 /We hereby agree to submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent period

6. I/We undertake to furnish other information within one month of its being called by the Board.
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Accompaniments:-

compliance report  (Attached)
(Attached)

(Attached)

(Attached)

(Attached)

6. Balance sheet Or CA Certificate

approved Mine Plan
lease deed
LOI1
Khasra Map

B N e

N

(Attached)

7. Report showing project cost  (Attached)

8. Statement showing measures taken for increasing tree and forest cover.

(Altached)

Yours faithfully,

Signature

Name of the applicant: KIRAN SINGH

Address of the Applicant: SA 2/41 C-1 Gayatri
nagar, Pandeypur, Varanasi

ANNEXURE TO FORM

New Qutlet

NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining

thereto shall be liable to be punished under the Act.

While filling this Annexure the applicant not concerned with any of the item shall state '"No concerned'

against the relevant one:

7. Is the industry/factory for which application is made

closed on Sunday/Holiday

Yes

8. State working days per year and working season for the Jan to Jan
industry/factory :
9. a) Number of workers attending the factory shift wise &/ 30
or per day :
b) Number of workers residing in the premises : 30
10.  For local bodies only:-
a) Present population :
b) Population covered under regular sewer facilities :
¢) population having septic tank/Soak pit facilities ;
d) Population covered by conservancy latrines
I1.  For Industries Only:-
A. Give the list of raw materials
Raw Material Material Trade Qty Principle Use
_ Name Name
Building stone Minor Mineral 30300 Cubic | used as a building
(Sandstone) Meters/Year construction
L Mining X . material
Fuel Details:- _
Fuel umpftion
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13, (e the list Products and By Product Details

Section A

12.

Product Name } Quantity (Metric Tonnes/month)
Building stone (Sandstone) Mining 30300
ByProduct Name l Licence Qty ] l ~ Installed Qty
none 0 meel 0
C. Give the list of possible Inter-mediate Products:
Name of Product Quantity (Metric Tonnes/month)
none L 0
State daily quantity of water utilized :
’ 1 Source Consumption Quantity (KL/D)

13,

A) State the hourly maximum and daily quantity of effluents arising from land/premises for which
the application 15 made:

Generation Waste Water Generation Quantity
-1 (KL/D)

(B) State how measurement of rate and quantity are carried

out:

State whether storm water drains are kept separate from Yes
Industrial / Domestic Effluents?

(a)ls domestic effluent allowed to get mixed in industrial ~ No
cffluents?

(a)Describe if any treatment industrial or domestic effluent Yes
or one for combined effluent is made.

If yes, state the process of treatment in brief

(b)Is the quantity of effluent emanating either withoutor ~ Yes
after treatment approved by the authority?

(¢)If approved, furnish the authority (Two certified copies

10 be sent)

(d)If any effluent from any shop/ shops toxic? If so

volume of this effluent

Is there any provision for disposal ?

I Name J ~ Status (Already made) Status (proposed to)

State the arca of land used for
(a)Above in Hectares

Give the quantitative disposal of effluent in liters provided for the places mentioned below

|_ ~ Name _I ~ Mode Mixed
Is there any provision for equalizing or made holding lagoons of tanks

l B r Name Mode
Is sufficient land available / can be made available? In Yes

case pumping effluent; on lands have to considered.

13
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22.  (a)Give details of composition of Domestic / Industrial / Combined effluent in respect of the

-

Following ?__1
Name of Effluent Effluent before treatment | Effluent after treatment |

-

Note:-
1) Furnish a copy of the analysis report of representative samples carried out by a competent laboratory i
2) Methods of determination as approved by the Board will be followed for determination of above

mentioned parameters.

(b)ls the effluent toxic No
(¢)State if the Industrial effluent is having Unpleasant Smell

(d)ls there any hidden change of temperature exceeding No
10*c at any time

23.  (a)Are facilities available with the applicant for carrying out the following test of the waste waters

Name Existing Proposed
(b)If yes, give details of equipments
24. Has the land/premises, etc., for which the application is Yes
made open?
Highly polluting material :
Toxic Organic Inorganic Microbilogical : Cooling Tank
25. State details for solid waste
Type of Solid | Composition Quantity Method of Method of
Waste Collection Disposal
Section A
New
12. Fuel Consumption in Tonnes/day
Fuel Name | Daily Unit Calorific | Ash Sulphur Others
Comsumpt value contents contents
ion(T/day)
13. Atmospheric Emission from each stack

Total no. of stacks:

Material for construction of
Stack:

Stack Attached to:

Height above ground level(in
metres):

Height above roof(in metres):
Stack Top:

Inner dimensions (in meters):
Gas quantity-m”3/hr:

Flue gas temperature 'C:

Exit velocity of gas/sec:

(a) Flue gas emission
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Stack Type of | Quantit | Type of | So2 Nox CO/HC | Particul | Others
No. fuel y of firing ates
fuel/hr

(b) Process Emission

Quantity of | So2 Co2 Analysis of Particulates | Other

gas (in vent in mg/Nm3 Specify
Nm”3/hr) hydrocarbon

s

(c) Particulate analysis
(d) Chemical Composition(if available)
Give details of flue gas sampling arrangements

Give details of laboratory facilities available for
analysis of emission

Is there sufficient space available for installing air
pollution control equipment

Details of Air Pollution :-

Stack Name Equipment Name State

State the total quantity of air handled by ventilation equipments,specify size and no.of
equipments, installed or to be installed

Equipment Name Equipment Size No. of equipments Status

Give the following details

(a) Total investment in the factory and the year of  : Investment:-
investment. Year of Investment is :-2025

(b) The estimated expenditure for implementation of :
the scheme to control air pollution

(¢) Expenditure incurred to update progress
achieved(physical) for air pollution control, if any,
and the year/years of investment along with physical
progress achieved. The firm should give details of
action taken to date and the expenditure incurred and
the time required for the scheme.

(d) Annual operation and maintenance-cost of Air
Pollution Control Plant, if any
(e) Further action that is being taken up by the firm
to control air pollution.
Other relevent information, if any
Signature
Name and Address of the applicant on

behalf of : KIRAN SINGH,SA 2/41 C-1
Gayatri nagar, Pandeypur, Varanasi

Name and Address of the Firm on behalf
of which application is made : KIRAN
SINGH,SA 2/41 C-1 Gayatri nagar,
Pandeypur, Varanasi

Explanatory Notes for filing in form and the Annexure .
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The notes are given only for those items for which explanations is considered desirable .

Form-

1. Here mention the name of the owner of the land/premises, if other than the applicant industry or factory in
continuation of legal business as per Air (Prevention and Control of Pollution) Act,1981. If the
land/premises belongs to the factory/ industry, say self

2. Here mention the date up to which the consent is sought for.

Annexure to form-

'Existing 'means that which is operation at the time of applying for consent .

'New' that which has been modified due to change in quantity and/or quality of emission.

'Altered' means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.

Item 1 : Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act 1981 if
land/premises belong to the factory/industry say self .

Item 1(a) : The industrtes are categorised based on the investment as follows : Major industry- having
investment of more than 2 crores. Medium industry- having investment of 10 lakhs to 2 crores.Small scale
industry having investment of less than 10 lakhs rupees

In place of above criteria kindly give category as per latest notification

Item 2 : Here give the registered name of the industry/institution factory/local bodies etc under which the
business is carried out.

Item 6 : Applicable to only those are as which are prohibited areas such astheOrdinance Factories, Mint, etc.
Item 10(c) : Here State the temperature in C in summer winter monsoon and post monsoon seas on.

Item 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The
above information can be had from representative Meterological centre .

Item 13 : Analysis of the flue gas emission, process emission and particulars analysis should be done for
each stack. emissions. Where ever stacks are not provided the shop floor specific concentration should be
reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such as
organic matter .metals ,non-metals , redioactive, substances, asbastos, silicates etc.

Item 17 : Here mention the detailed specifications of control system used or proposed to be used with
efflciency . Also furnish ihe layout of the control system with dimensions.

Item 18 : Here state the total quantity of ventilation air handled by equipments' such as roof extractors,
Evaporative coolers etc

Additional Documents suggested for submission:

1 : Separate Demand Draft towards consent fee Water & Air .

2 : Annual Report or certificate frorn Chartered Accountants in support of fixed assets,current assets and
current liabilities .

3 : Layout plan showing the location of stacks (chimneys), effluent treatment plant, effluent disposal areas,
air pollution control devices, hazardous waste treatment and disposal areast .

4 : Manufacturing process flow sheet, with description note on the manufacturing process for each product .
5 : Copies of latest consenVauthorisation/Environmental Impact Assessment Clearance .

6 : Copies of SSI registration Letter of IntenV industrial licenses, elearances from the Department or any
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other relevant document (ifapplicable) . 1 7
71 Cgpies of planning permission certificate issued by the local bodies/District Town & Country

" Planning/Metropolitan Development Authorities .
8 :” Compliance report on the latest CTE /CTO conditions stipulated under Water & Air Acts issued to the

Unit .

Common General Information required for consent to operate under Water Pollution
(Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act,

1981.
1. (a) Full name of the applicant with address KIRAN SINGH,SA 2/41 C-1 Gayatri
nagar, Pandeypur, Varanasi
(Tel. No.) -
(b) Is the firm registered? YES

2 Full name of the Ms Divyansh Construction Company
Land/Premises/Institute/Factory/Industry/Local body
with address Address:Area 1.01ha, Gata 703,
Bhagautidei, Chunar, Mirzapur,231301
Tel. No.:-
E-mail :
< Give revenue /City Survey No. of the land/premises : Distric: MIRZAPUR
for which the application is made: Town/Village:
City Survey no./Revenue Survey no.:
Khata No.:
Area in Hectares:
4, State month and year in which the plant was actually : November,2022
put into commissions or is proposed to be put into
commission:
S, State the Civil/Military /Defence/industrial Estate etc. Other
under whose administrative jurisdiction the
occupiers/industrial plant is situated: District: MIRZAPUR
Corporation:
Village Panchayat
Contonment:
Defence Deptt:
State Govt:
Prohibited areas:
Others:
6. (a) State whether plant site has been declared as : NO

(¢) If yes, give the number & date of registration and
authority with whom registered.

(d) Full Address of the registered office

(e) Names, designation and full address of persons like :

Partners, Managing Director/Manager etc.

KIRAN SINGH

Ms Divyansh Construction Company
SA 2/41 C-1 Gayatri nagar, Pandeypur,
Varanasi

VARANASI
7985729392
(f) Under which category does the industry fall: small

Large/Medium/Small Scale.

prohibited area:

(b) If yes, state the name of the Authority and furnish a :

certified copy of the order under which the area has
been declared as prohibited area
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1 - Application No : 30275776

FORM 1

CONSOLIDATED CONSENT & AUTHORIZATION

Application for consent for discharge/continuation of discharge under séction 25/26 of the Water
(Prevention and Control of Pollution)Act ,1974 and for emissions/continuation of emission under section 21
of the Air (Prevention and Control of Pollution) Act, 1981 and for grant/renewal of authorisation for
generation or collection or storage or transport or reception or recycling or reuse or recovery or pre-
processing or co-processing or utilisation or treatment or disposal of hazardous and other waste under
Hazardous and other waste (Management and Transboundary Movement) Rules 2016 read with

Environment (Protection) Act 1986.

—

From , Dated

Ms Divyansh Construction Company, Area 1.01ha, 30/01/2025
Gata 703, Bhagautidei, Chunar, Mirzapur,231301

City:

Block:Chunar

District:MIRZAPUR

0
The Member Secretary,
U. P. Pollution Control Board,

Lucknow.

Sir,

I/We apply for Consolidated Consent to Operate and Authorization under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974, under Section 21 of the Air (Ptevention and Control of
Pollution) Act, 1981 and Hazardous and other Waste (Management and Trans!-;m'md'ary Movement) Rules
2016 noted under Environment (Protection) Act 1986 to make discharge/emission/disposal of hazardous and

other waste from
KIRAN SINGH for a period upto 5 years

2 The annexure, appendices other particulars and plans in triplicate are attached herewith.

3 I[/We further declare that the information furnished in the Annexute, appendices and plans is correct
to the best of my/our knowledge.

4. I/We hereby submit that in case of change either of the point or the quantity of discharge orits
quality, a fresh application for CONSENT shall be made and until such CONSENT is granted no
change shall be made

5. I /We hereby agree to submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent period

6. I/We undertake to furnish other information within one month of its being called by the Board.

D ey T T AT LI T R A RN
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From, Date: 25.04.2025

M/s Divyansh Construction Company
Proponent: Smt. Kiran Kumari
R/o: Gayari, Pandeypur, District- Varanasi, U.P.

To.

The Regional Officer,

Regional Office MOEF & CC,
Kendriya Bhawan, 5th Floor.
Aliganj. Lucknow (U.P.) - 226024

Ref: EC letter number: EC22 BOOIUPI88911, Dated: 08.08.2022.

Subject: Submission of six-monthly compliance report (1* July 2024 to 31* December 2024) as
per Condition mentioned in Environmental Clearance for the proposed Building Stone (Sand
Stone) Mining at Arazi No. 703, Area: 1.01 Ha.. Village: Bhagautidei. Tehsil: Chunar, District:

Mirzapur, Uttar Pradesh.

Dear Sir.
Kindly refer to the proposed Building Stone (Sand Stone) Mining at Arazi No. 703, Area: 1.01

Ha., Village: Bhagautidei. Tehsil: Chunar, District: Mirzapur, Uttar Pradesh.

| am hereby submitting the compliance report of above-mentioned project in soft copy and hard

COpY.-

Thanking You.

Sincerely.

a7 U

Kiran Kumari
(Proprietor)

(EC:

1. The Chairman SEIAA / SEAC, U.P, Directorate of Environment, U.P. Govt., Lucknow, U.P.

2. The Member Secretary U.P. Pollution Control Board, TC-12 V, Paryavaran Bhawan, Vibhuti
Khand. Gomti Nagar, Lucknow. U.P,

3. Regional Officer, House No -162, Uttar Mohal, Robertsganj, Sonbhadra, U.P.

20
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COMPLIANCE REPORT
After COMMENCMENT OF LEASE

(1% July 2024 -31°' December 2024)

S.NO |

CONDITIONS

|

COMPLIANCE STATUS

GENERAL CONDITION

1

This environmental clearance is subject to
allotment of mining lease in favour of
project proponent by District
Administration/Mining Department.

Lease deed was done on 07.11.2022 in
favour of M/s Divyansh Construction
Company, Proponent: Smt. Kiran Kumari
R/o: Gayari, Pandeypur, District- Varanasi,
U.P. of Building Stone (Sand Stone) Mining
at Arazi No. 703, Area: 1.01 Ha., Village:
Bhagautidei, Tehsil: Chunar, District:
Mirzapur, Uttar Pradesh.

Forest clearance shall be taken by the
proponent as necessary under the law

Not applicable as no forest land involved.

Any addition of the mining area, change of
Khasra numbers, enhancement of capacity,
change in mining  technology
modernization and scope of working shall
require prior environmental clearance as
per EIA notification, 2006.

Not applicable as no such changes have
been made.

No change in the calendar plan including
excavation, quantum of mineral and waste
shall be made.

It has been complied. No changes have
been made in calendar plan.

Lessee shall obtain the permission for
deployment of Heavy Earth moving
Machinery (HEMM) from the Director,
mines Safety, Varanasi region, Varanasi,
U.P. under regulation 106(2) of Mines Act
1961.

Earlier no Heavy Earth moving Machinery
(HEMM) was wused. Now as per
requirement project proponent has
applied for permission for deployment of
Heavy Earth moving Machinery (HEMM)
from the Director, mines Safety, Varanasi
region, Varanasi, U.P. under regulation
106(2) of Mines Act 1961.

Four ambient air quality monitoring
stations shall be established in the core
zone as well as in the buffer zone for
RSPM, SPM, SO, NO, monitoring Location
of the stations should be decided based on
the meteorological data, topographical
features and environmentally and
ecologically sensitive targets and frequency
of monitoring should be undertaken in
consultation with the State Pollution
Control Board. The monitored data for
criteria pollutants shall be regularly up
loaded on the company's website and also
displayed at website,

Ambient Air monitoring reports of march
2024 are annexed as Annexure-1.

All parameter monitoring data found as
per CPCB permissible limit.

Data on ambient air quality (RSPM, SPM,
S0;, NO;) should be regularly submitted to
the Regional office. MoEF & CC, Gol

Ambient Air monitoring reports of march
2024 are annexed as Annexure-1.

All parameter monitoring data found as
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Lucknow and the State Pollution Control
Board / Central Pollution Control Board
once in six months.

per CPCB permissible limit

Ambient air quality at the boundary of the
mine premises shall confirm to the norms
prescribed in MOEF & CC notification no
GSR/826(E) dt. 16.11.09.

Ambient Air monitoring reports are
annexed as Annexure-1. The report was
found within the limits as per prescribed
norms.

Fugitive dust emissions from all the sources
shall be controlled regularly, Water
spraying arrangement on haul roads,
loading and unloading and at transfer
points shall be provided and properly
maintained.

Regular sprinkling of water two times a
day at haul road, loading and unloading
area.

10

Measures shall be taken for control of
noise levels below 85 dB(A) in the work
environment. Workers engaged in
operations of HEMM. etc. shall be provided
with ear plugs/muffs and health records of
the workers shall be maintained.

All the workers will be provided with
safety equipment’s as per their assigned
work and the project proponent is
following all the safety measures and
guidelines.

11

Industrial waste water (workshop and
waste water from the mine) should be
properly collected, treated so as to
conform to the standards prescribed under
GSR422 (E) dated 19th May, 1991 and 31st
December, 1993 or as amended from time
to time. Oil and grease trap shall be
installed before discharge of workshop
effluents.

This is a building stone mining project. No
Industrial waste water such waste water
generation is taking place. Water will be
consumed for drinking purpose, sprinkling
and plantation only.

12

Personnel working in areas shall be
provided with protective respiratory
devices like mask and they shall also be
imparted adequate  training  and
information on safety and health aspects.

All the workers will be provided with
safety equipment’s as per their assigned
work and the project proponent is
following all the safety measures and
guidelines.

13

Special measure shall be adopted to
prevent the nearby settlements from the
impacts of mining activities.

Measures against dust emission:

. Water sprinkling will be done on
the roads regularly. This will reduce dust
emission further by 75%.

. Covering of material during
transportation on trucks to prevent
spillage of building stone from the trucks.
The trucks shall be covered by tarpaulin.
Overloading shall be avoided.

Fortnightly scraping of road in order to
keep the roads almost leveled. This will
ensure smooth flow of vehicles and also
prevent spillage.

14

The transportation of the materials shall be
limited to day hours’ time only,

It is being complied.
Mining carried out only day time for 8
hours.

15

Provision shall be made for the housing the
labourers within the site with all necessary

Mining will be done during the day time (8
hourly), temporary shelters will be

22
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Infrastructure and facilities such as fuel for
cooking, mobile toilets, safe drinking
water, medical health care, créche etc. The
housing may be in the form of temporary
structures, to be removed after the
completion of the project.

provided to the labours.

There is no provision for housing the
laborer’s.

Local labours are hired who will be
provided with basic facilities of drinking
water, medical health care, mobile toilet
and créche, etc.

16 A separate Environmental Management | It has been complied. A separate
Cell with suitable qualified personnel shall | Environmental Management Cell with
be set-up and under the control of a Senior | suitable qualified personnel has been
Executive, who will report directly to the | setup under the control of a Senior
Head of the Organization. Executive.

17 The Project Proponent shall inform to the | Ok agreed. The Project Proponent shall
DEIAA, MoEF & CC, Gol, Lucknow and | inform to the DEIAA, MoEF & CC, Gol,
Regional office, State Pollution Control | Lucknow and Regional office, State
Board regarding date of financial closures | Pollution Control Board regarding date of
and final approval of the project by the | financial closures and final approval of the
concerned authorities and the date of start | project.
of land development work.

18 The funds earmarked for environmental | It is being complied. The funds earmarked
protection measures shall be kept in | for environmental protection measures
separate account and shall not be diverted | has been kept in separate account and
for other purpose: Year wise expenditure | shall not be diverted for other purpose.
shall be reported to the DELAA Mirzapur
MoEF, and Regional office, State Pollution
Control Board.

19 The Integrated Regional Office, MoEF & CC, | It has been complied.

Gol, Lucknow and State Pollution Control
Board shall monitor compliance of the
stipulated conditions. A complete set of
documents, including Form-1M,
Prefeasibility Report & Mining Plan
Environment Impact Assessment Report,
Environmental Management Plan, Public
hearing and other documents information
should be given to Regional Office of the
MOEF & CC. Gol, Lucknow and State
Pollution Control Board.

20 A copy of the environmental clearance | It has been complied. A copy of the
shall be submitted by the Project | environmental clearance has been
Proponent to the Heads of the Local | submitted by the Project Proponent to the
Bodies, Panchayat and Municipal Bodies as | Heads of the Local Bodies, Panchayat and
applicable in the matter. Municipal Bodies.

21 The Project Proponent shall advertise at | It has been complied.

least in two local newspapers widely
circulated, one of which shall be in the
vernacular language of the locality
concerned, within 7 days of the issue of the
clearance letter informing that the project
has been accorded environmental
clearance and a copy of the clearance
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letter is available with the State Level
Environment Impact Assessment Authority
SEIAA.

22 The Project Proponent has to submit half | It is being complied. The Project
yearly compliance report of the stipulated | Proponent is regularly submitting half
prior environmental clearance terms and | yearly compliance report of the stipulated
conditions in hard and soft copy to the | prior environmental clearance terms and
SEIAA on 1st June and 1st December of | conditions in hard and soft copy to the
each calendar year. SEIAA.

23 The SEIAA may alter/modify the above | Ok, agreed
conditions or stipulate any further
condition in the interest of environment
protection.

24 Concealing factual data or submission of | No factual data has been fabricated and

false fabricated data and failure to comply
with any of the conditions mentioned
above may result in withdrawal of this
clearance and attract action under the

provisions of Environment (Protection) Act,
1986.

concealed and all the conditions
mentioned above have been complied
accordingly.

SPECIFIC CONDITIONS

1

Validity period of this EC is 5 years from
the date of issue as the Lol has been
issued for a period of 5 years or co-
terminus with the validity of current mine
plan or current lease period whichever is
earlier. After this period the EC will
become null and void.

Ok, agreed

Directions/suggestions given during public
hearing and commitment made by the
project proponent should be strictly
complied.

It is being complied

A certificate from Forest Department shall
be obtained that no forest land is involved
in mining or as a route and if forest land is
involved the project proponent shall
obtain forest clearance and permission of
Central and State Government as per the
provisions of Forest (conservation) Act,
1980 and submit before the start of work.

Not applicable. There is no involvement of
forest land. So, there is no need to take
forest clearance certificate.

The mining lease holders shall, after
ceasing mining operations, undertake re-
grassing the mining area and any other
area which may have been disturbed due
to their mining activities and restore the
land to a condition which is fit for growth
of fodder, flora fauna etc.

Ok agreed. The mining lease holders shall,
after  ceasing  mining  operations,
undertake re-grassing the mining area and
any other area which may have been
disturbed due to their mining activities
and restore the land.

Three tier green shelter belt of 7.5m width
should be developed on the periphery of
mine lease area. Local and native species

Ok agreed. Three tier green shelter belt of
7.5m width is being developing on the
periphery of mine lease area.

24
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should be planted in consultation with
Forest/Horticulture Department/
Agriculture University.

Plan for using the mine void for productive
use in consultation  with local
administration and gram- panchayat

It will be done after lease completion. Pit
will be handed over to the mining
department and then if they agree it can
be used as rain water harvesting pits.

If the proposed project is situated in
notified area of ground water extraction,
where creation of new wells for ground
water  extraction is not allowed,
requirement of fresh water shall be met
from alternate water sources other than
ground water or legally valid source and
permission from the competent authority
shall be obtained to use it.

Not applicable. The project site is not
situated in notified area of ground water
extraction where creation of new wells for
ground water extraction is not allowed.
Total requirement of water is being
fulfilled through tankers. Water is
purchased from local vendors.

Project Proponent should submit action
plan for carrying out plantation at least
@1,000 plants / ha of lease area. In this
case, PP should prepare a plan, duly
approved either by Forest Department or
Horticulture Department, for planting at
least 1,000 plants, either on government
land or community land, within a
periphery of 5 km from the boundary of
the lease area along with provision for
maintenance for 5 years. Survival of plants
should not be less than the survival rate
notified by Uttar Pradesh Forest
Department otherwise it will be treated as
violation of EC condition.

Plantation of 2000 plants along with the
haul road and gram samaj land has been
done in the first year and after first year
dead plants will be replaced in second
year.

In consultation with District Environment
Authority or an Authority nominated by
concerned DM, project proponent will
prepared a conservation and management
plan for rejuvenation and management of
water bodies having total surface area of
more than 10 ha. Funds for the same will
be kept in a separate bank account and
six-monthly compliance status will be
presented by project proponent before
the nominated authority in the district.

It is being complied

10

Department of Geology and Mines,
Government of Uttar Pradesh and / or
concerned district administration, before
releasing the security deposit to Project
Proponent will ensure that Project
Proponent has fully complied with the EC
conditions. Non-compliance, if any, should
be reported to UPSPCB for appropriate

Ok agreed. Project Proponent is fully
compiling with the EC conditions.
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legal action and recovery of
compensation.

11

Any application for transfer of this EC,
during its validity period unless it is
cancelled by a competent authority, has to
be necessarily accompanied with status of
compliance of EC conditions duly certified
by IRO, MoEFCC, Gol, Lucknow.

Ok agreed

12

Project Proponent / Consultant has given
an affidavit that the project area doesn’t
fall within the boundary of Critically
Polluted Area (CPA). If the affidavit given
by PP / Consultant is found to be false
then EC will be cancelled and legal actions
will be initiated against them. Further,
mining should not commence without
obtaining certificate from DM, Mirzapur
that area doesn't attract CPA and a copy
of the same should be submitted to SEIAA.

Ok agreed

13

Number of mining projects are coming up
in district. Department of Geology &
Mines, GoUP to carry out regional EIA-EMP
report including carrying capacity of
environmental components to assess the
capacity to further bear the pollution load
for such areas within a period of 1 year and
submit the same to SEIAA, UP for
evaluation.

Ok agreed

14

Department of Geology & Mines, GoUP in
consultation with UPSPCB will establish
required number of CAAQMS in district
within a period of one year and submit
geo-referenced map of these stations
along with data. Details of existing
CAAQMS, if any, be submitted within a
period of three months.

Ok agreed

15

Large number of mining projects are
ongoing as well as new mining leases are
coming up in the district. A reference be
sent to DGM and MS, SPCB for preparing
mitigation plan for controlling air pollution
in the district especially in mining areas

Ok agreed

16

If the air quality deteriorates due to
mining, then District Administration &
Directorate of Mining should ensure that
mining be stopped immediately. Adequate
measures be taken for restoring air quality
and mining should commence only when
air quality attains the prescribed standards.

Noted

17

The project proponent shall install solar
light in their site office.

It has been complied.

26
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18

During the submission of 6 monthly
compliance reports, the project proponent
should make sure that the periodically
taken site photographs should also be
annexed along with the compliance
report,

Ok agreed.

19

Preference should be given to indigenous
local species as per the consultation of the
local district Forest Officer.

Ok agreed. During the plantation
preference was given to indigenous local
species with the consultation of the local
district Forest Officer.

20

The maximum height of the bench should
be 06 meters and the width of the bench
should be at least twice the height of the
bench as per the mine plan approval letter
by DGM, U.P

21

Ok agreed. Mining is being done as per
approved mine plan. The maximum height
of the bench is & meters and the width of
the bench is at least twice the height of
the bench.

In case the blasting is proposed during a
mining operation, the project proponent
needs to assess its impact on the
displacement of human beings/wild
animals/birds/other species, and the
suitable measures proposed and taken for
their rehabilitation and resettlement need
to be clearly described in first 6 monthly
compliance report.

Not applicable as the site is free from
human resettlement. So, no R & R
required.

22

The project proponent shall submit a final
mine closure plan/Exit protocol for
rehabilitation of mined-out land to match
its surrounding land use 3years before the
closure of the mine to SEIAA, UP and
Department of Mines and Geology, UP for
approval. The project proponent shall
ensure the implementation of the
approved plan under the supervision of
the Dept. of Mines and Geology.

Mine closure plan has been submitted to
the mining department and will be
followed as per approved mining plan.

23

The project proponent shall plan and
implement collection drain and siltation
basins of adequate size to arrest the silt
and sediment flow from the quarry area.
The surface runoff rainwater harvesting
and other water conservation measures on
a long-term basis are to be taken in
consultation with the Central/State
Groundwater Board. The water so
collected should be utilized for watering
the haulage area, roads, and green belt
development, etc,

Runoff basin will be constructed during
monsoon season to arrest the silt but the
amount of production will be negligible as
the quarry will be non-operational during
monsoon season.

24

The project proponent shall take all
suitable measures to prevent pollution of
groundwater and nearby water bodies in

It is being complied. As it is building stone
mining project there is no need of
extraction of ground water. There are no
any possibilities of pollution of ground
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consultation with the State Pollution
Control Board and consent to operate (if
applicable) should be obtained from the
State Pollution Control Board before the
start of production from the mine.

water. The project proponent has also
taken all suitable measures to prevent
pollution of groundwater and nearby
water bodies

25 Link Road from the quarry site to the main | It is being complied. Link Road from the
road shall be constructed as an all-weather | quarry site to the main road has been
road with blacktopping and maintained by | constructed and also maintained regularly
the project proponent. by project proponent.

26 Vehicular emissions should be kept under | Measures against vehicular emission:
control and regularly monitored. Suitable |* Water sprinkling will be done on
measures shall be taken for proper |the roads regularly. This will reduce dust
maintenance of vehicles used in a quarry | emission further by 75%.
operation and transportation. p Covering of material during

transportation on trucks to prevent
spillage of building stone from the trucks.
The trucks shall be covered by tarpaulin.
Overloading shall be avoided.

Fortnightly scraping of road in order to
keep the roads almost leveled. This will
ensure smooth flow of vehicles and also
prevent spillage.

27 The project proponent should explore the | It will be done after lease completion. Pit
possibilities of rainwater harvesting. will be handed over to the mining

department and then if they agree it can
be used as rain water harvesting pits.

28 At the time of operation, the project | Ok agreed
proponent will comply with all the
guidelines issued by the Government of
India/State Govt./District Administration
related to Covid-19.

29 This environmental clearance does not | Ok agreed
create or verify any claim of the applicant
on the proposed site/activity.

30 In case it has been found that the E.C. | Ok agreed
obtained by providing incorrect
information, submitting that the distance
between the two adjoining mines is
greater than 500mt. and the area is less
than OS5ha, but factually the distance is
less than 500 mt, and the mine is located
in the cluster of area equal to or more
than O5ha, the E.C issued will stand
revoked

31 This environmental clearance shall be | Ok agreed.

subject to a valid lease in favor of the
project proponent for the proposed
mining proposals. In case, the project
proponent does not have a valid lease,
this  environmental clearance  shall

- ir
Menuird &

28
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automatically become null and void.

32 The Environmental clearance will be co- | Ok agreed.
terminus  with the mining lease
period/Mining Plan whichever is less. The
Mining plan approved by the Dept. of
Mines and Geology shall be strictly
implemented and shall not be operated
beyond the validity period.

33 Explosive cannot be stored on the site. The | Ok agreed.

Project proponent shall take approval from
Chief Controller of Explosive, if applicable
for use or storage of explosive or any such
materials.

34 A comprehensive EIA including mining | Not Applicable.
areas within 15 K.M. to assess the impact
of the mining activity on the surrounding
area shall be undertaken and a report
submitted to this Authority within one
year.

35 No two pits shall be simultaneously | Ok agreed. No two pits are simultaneously
worked i.e. before the first is exhausted | worked.
and reclamation work completed, no
mineral bearing area shall be worked.

36 After exhausting the first mine pit and | Ok agreed. After exhausting the first mine
before starting mining operations in the | pit and before starting mining operations
next pit, reclamation and plantation work | in the next pit, reclamation and plantation
in the exhausted pit shall be completed to | work in the exhausted pit shall be
ensure that reclamation, forest cover, and | completed to ensure that reclamation,
vegetation are visible during the first year | forest cover, and vegetation.
of mining operations in the next pit. This
process will follow till the last pit is
exhausted. Adequate rehabilitation of
mined pit shall be completed before any
new ore-bearing area is worked for
expansion.

37 An adequate buffer zone shall be | Ok agreed. An adequate buffer zone
maintained between two consecutive | maintained between two consecutive
mineral-bearing deposits. mineral-bearing deposits

38 The sprinkling of water on haul roads to | It is being complied. Water sprinkling will
control dust will be ensured by the project | be done on the roads regularly. This will
proponent. reduce dust emission further by 75%.

39 Green belt development shall be carried |1t is being complied. Green belt

out considering CPCB guidelines including
the selection of plant species and in
consultation with the local DFO /[
Agriculture Department. Herbs and shrubs
shall also form a part of the afforestation
programme besides tree plantation. The
company shall involve local people in the
plantation programme. Details of year-wise

development is carrying out considering
CPCB guidelines including the selection of
plant species and in consultation with the
local DFO / Agriculture Department.
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afforestation programme including
rehabilitation of mined-out area shall be
submitted to the Integrated Regional
Office, MoEF&CC, Gol, Lucknow every year.

40

Blast vibrations study shall be conducted
and an observation report submitted to
the Integrated Regional Office, MoEF&CC,
Gol, Lucknow and UPPCB within six
months. The report shall also include
measures for the prevention of blasting
associated impact on nearby houses and
agricultural fields.

It is being complied. Blast Vibration report
annexed as Annexure-2.

41

Controlled blasting techniques with
sequential blasting shall be adopted. The
blasting shall be carried out in the daytime
only. The project proponent shall ensure
prevention of displacement of human
beings/wild animals/birds etc. and in case
any such displacement is caused due to
blasting/mining operation by any chance
the project proponent shall take suitable
measures for their rehabilitation and
resettlement

It is being complied. Controlled blasting
techniques with sequential blasting has
been adopted.

42

Appropriate arrangement for shelter and
drinking water for the mining workers has
to be ensured at the mining site.

It is being complied. Temporary shelter
has been provided to workers and water is
being purchased through tankers by local
vendor.

43

Maintenance of village roads used for
transportation of minerals is to be done by
the company regularly at its own
expenses. The link roads from mining area
to main road shall be constructed as all-
weather road with black topping and
maintained by the project proponent.

It is being complied. Proponent is regularly
maintaining road which are used for
transportation of mineral.

44

The  surface  runoff rain  water
harvesting/rain water recharge and water
conservation measures will be taken by
project proponent in consultation with
central /State ground water Board. The
project proponent shall plan and
implement collection drain and siltation
basins of adequate size to arrest the silt
and sediment flows from the mining area.
The supernatant of the siltation basin and
rain water harvested water shall be
utilized for watering the haulage area,
roads and green belt development etc.

Runoff basin will be constructed during
monsoon season to arrest the silt but the
amount of production will be negligible as
the quarry will be non-operational during
Monsoon season.

45

Status  of implementation shall be
submitted to the Integrated Regional

Ok agreed

30
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Office, MoEF&CC, Gol, Lucknow and UP
Pollution Control Board within six months
and thereafter every year from the next
consequent year.

46

The self-environmental audit shall be
conducted annually. Every three vyears
third-party environmental audit shall be
carried out.

Ok agreed. The self-environmental audit
shall be conducted annually.

47

Measures for prevention and control of
soil erosion and management of silt shall
be undertaken. Protection of dumps
against erosion shall be carried out with
geotextile matting or other suitable
material, and thick plantations of native
trees and shrubs shall be carried out at the
dump slopes. Dumps shall be protected by
retaining walls.

It is being complied. As it is building stone
mining project there is no top soil.

48

Trenches/garland  drains shall be
constructed at foot of dumps and coco
filters installed at regular intervals to
arrest silt from being carried to water
bodies. An adequate number of Check
Dams and Gully Plugs shall be constructed
across seasonal/perennial nallahs if any
flowing through the ML area and silts
arrested. De silting at regular intervals
shall be carried out.

It is being complied. Trenches/garland
drains have been constructed at foot of
dumps and coco filters installed at regular
intervals to arrest silt from being carried to
water bodies.

49

Garland drain of appropriate size,
gradient, and length shall be constructed
for both mine pit and waste dump and
sump capacity shall be designed keeping
50% safety margin over and above peak
sudden rainfall (based on 50 years data)
and maximum discharge in the area
adjoining the mine site. Sump capacity
shall also provide an adequate retention
period to allow proper settling of silt
material. Sedimentation pits shall be
constructed at the corners of the garland
drains and de silted at regular intervals.

It is being complied.

50

Ground and surface water, if any in and
near the core zone (within 5.0 km of the
lease) shall be regularly monitored for
contamination and depletion due to
mining activity and records maintained.
The monitoring data shall be submitted to
the Integrated Regional Office, MoEF&CC,
Gol, Lucknow and U.P. Pollution Control
Board regularly. Further, monitoring
points shall be located between the mine,

It is being complied. Ground water
Monitoring report annexed as Annexure-1
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and drainage in the direction of flow of
groundwater shall be set up and records
maintained.

il

Fugitive dust generation shall be
controlled. Fugitive dust emission shall be
regularly monitored at locations of nearest
human habitation (including schools and
other public amenities located nearest to
sources of dust generation as applicable)
and records submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow
and U.P. Pollution Control Board regularly.

Measures against fugitive dust emission;

' Water sprinkling will be done on
the roads regularly. This will reduce dust
emission further by 75%.

. Covering of material during
transportation on trucks to prevent
spillage of building stone from the trucks.
The trucks shall be covered by tarpaulin.
Overloading shall be avoided.

Fortnightly scraping of road in order to
keep the roads almost leveled. This will
ensure smooth flow of vehicles and also
prevent spillage.

52

Baseline data for ambient air quality shall
be generated and maintained and RSPM
level in ambient air in the nearby human
habitation (villages) shall also be
monitored along with other parameters.

Ambient Air monitoring
annexed as Annexure-1.

reports are

33

Corporate Environmental Responsibility
(CER) shall be by the project proponent
and the details of the various heads of
expenditure are to be submitted as per
the guidelines provided in the recent CER
notification No. 22-65/2017-1A.lll dated
01/05/2018. Work to be executed with
the installation of five hand pumps for
drinking water, solar light in villages of
streets, construction of two numbers of
toilets at the primary school with name
displayed and address and details of the
beneficiary and gram Pradhan along with
phone number, photographs should be
submitted to Directorate as well as to the
District Magistrate / Chief Development
offices.

It is being complied.

54

Transportation of minerals shall be done
by covering the trucks with tarpaulin or
other suitable mechanisms so that no
spillage of mineral/dust takes place.

It is being complied. Covering of material
during transportation on trucks to prevent
spillage of building stone from the trucks.
The trucks shall be covered by tarpaulin.
Overloading shall be avoided.

55

Occupational health and safety measures
for the workers including identification of
work-related health hazards, training on
malaria eradication, HIV, and health
effects on exposure to mineral dust, etc.
shall be carried out. Periodic monitoring
for exposure to respirable mineral dust on

It is being complied. Proponent is regularly
organizing training on malaria eradication,
HIV, and health effects on exposure to
mineral dust, Awareness programmes for
workers on the impact of mining on their
health and precautionary measures like
the use of personal protective equipment

32
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the workers shall be conducted and
records maintained including the health
records of the workers. Awareness
programmes for workers on the impact of
mining on their health and precautionary
measures like the wuse of personal
protective equipment etc. shall be carried
out periodically. A review of the impact of
various health measures shall be
conducted followed by follow-up action
wherever required.

56

The project proponent will ensure for
employing local people as per
requirement, necessary protection
measures around the mine pit and waste
dump, and garland drain around the mine
pit and waste dump.

It is being complied. Proponent has hired
local people as per requirement.

57

Topsoil / solid waste shall be stacked
properly with proper slope and adequate
safeguards and shall be utilized for
backfilling (wherever applicable) for
reclamation and rehabilitation of the
mined-out area. Topsoil shall be
separately stacked for utilization later for
reclamation and shall not be stacked along
with overburden.

No overburden is present on the proposed
lease and to prevent soil erosion mining
will be confined to areas where mineral is
present.

58

Overburden (OB) shall be stacked at the
earmarked dump site(s) only and shall not
be kept active for long period. The
maximum height of the dump shall not
exceed 20 m, each stage shall preferably
be of a maximum of 10 m and the overall
slope of the dump shall not exceed 35o0.
The OB dump shall be backfilled. The OB
dumps shall be scientifically vegetated
with suitable native species to prevent
erosion and surface runoff.

Not applicable as no overburden present
at site.

59

Monitoring and  management  of
rehabilitated areas shall continue until the
vegetation  becomes  self-sustaining.
Compliance status shall be submitted to
the Regional Office, Ministry of
Environment & Forests, Gol, Lucknow, and
U.P. Pollution Control Board on a six-
monthly basis.

Not applicable. As no resettlement and
rehabilitation done.

60

The slope of the mining bench and
ultimate pit limit shall be as per the mining
scheme approved by the Indian Bureau of
Mines.

It is being complied. Mining is done as per
approved mine plan.

61

Permission for the abstraction of

Not applicable, As it is building stone
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groundwater shall be taken from Central
Ground Water Board. Regular monitoring
of ground and surface water sources for
level and quality shall be carried out by
establishing a network of existing wells
and constructing new piezometers during
the mining operation. The monitoring shall
be carried out four times in a year i.e.,
premonsoon (AprilMay), monsoon
(August), post-monsoon (November), and
winter (January), and the data thus
collected shall be regularly sent to
MoEF&CC, Central Ground Water
Authority, and Regional Director, Central
Ground Water Board.

mining project. There is no extraction of
ground water. Total water requirement
will be fulfilled through tankers by
purchasing from local vendor.

62

The wastewater from the mine shall be
treated to conform to the prescribed
standards before discharging into the
natural stream. The discharged water
from the Tailing Dam, if any shall be
regularly monitored and report submitted
to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow, Central Pollution
Control Board, and the State Pollution
Control Board.

Not applicable as no waste water
generated from the mine.

63

Hydrogeological study of the area shall be
reviewed by the project proponent
annually. In case the adverse effect on
groundwater quality and quantity is
observed mining shall be stopped and
resumed only after mitigating steps to
contain any adverse impact on
groundwater is implemented.

It will be complied.

64

Vehicular emissions shall be kept under
control and regularly monitored. Vehicles
used for transportation of minerals and
others shall have valid permissions as
prescribed under Central Motor Vehicle
Rules, 1989 and its amendments. The
vehicles transporting minerals shall be
covered with a tarpaulin or other suitable
enclosures so that no dust particles / fine
matters escape during the period of
transportation. No overloading of minerals
for transportation shall be committed. The
trucks transporting minerals shall not pass
through the wildlife sanctuary if any in the
study area,

Measures against vehicular emission:

. Water sprinkling will be done on
the roads regularly. This will reduce dust
emission further by 75%.

: Covering of material during
transportation on trucks to prevent
spillage of building stone from the trucks.
The trucks shall be covered by tarpaulin.
Overloading shall be avoided.

Fortnightly scraping of road in order to
keep the roads almost leveled. This will
ensure smooth flow of vehicles and also
prevent spillage.

65

Prior permission from the Competent
Authority shall be obtained for the

Not applicable as no abstraction done.
Water is procured from local vendor.

34
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extraction of groundwater if any.

66 | A final mine closure plan, along with | Mine closure plan has been submitted to
details of Corpus Fund, shall be submitted | the mining department - and will - be
to the Integrated Regional Office, followed as per approved mining plan.
MoEF&CC, Gol, Lucknow and U.P.

Pollution Control Board 5 years in advance
of final mine closure for approval.

67 Project Proponent shall explore the | Ok agreed.
possibility of using solar energy where
ever possible

68 Commitment towards CER has to be | Ok agreed. Proponent is strictly following
followed strictly. commitment towards CER o

69 Regular health checkup record of the | Ok agreed. Regular health checkup record
mineworkers has to be maintained at the | of the mineworkers is being maintained at
site in a proper register. It should be made | the site in a proper register.
available for inspection whenever asked.

70 Project Proponent has to strictly follow | Ok agreed. Proponent is strictly following
the  direction/guidelines issued by |the direction/guidelines issued by
MoEF&CC, CPCB, and other Govt. Agencies | MOEF&CC, CPCB, and other Govt. Agencies
from time to time. ) from time to time.

71

The blasting will be done only after getting
permission from the Mining Department.

Ok agreed. Blasting is being carried out

after taking Not Objection Certificate
(NOC) from DGM.
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ANNEXURE-1
ENVIRONMENTAL MONITORING REPORTS

36



C-43,

.

LATRATEST LABDSATDR:

ULTRATEST LABORATORY PRIVATE LIMITED

(An ISO 9001:
Contact No.:+91-9971912476, 9350952231

109

Sector-88, Phase-11, Noida-201305, (U.P.)
2015, 1SO 45001:2018, 1SO 14001:2015 Certified)

E-mail: ultraresearchlab@gmail.com
Website: www.ultratestlab.co.in

TEST REPORT

Ambient Air Quality Analysis

Discipline/Group-Chemical/Atmospheric Pollution

Report Code: AAQ-23102024-01

Issued To

Issue Date :28/10/2024

: M/S DIVYANSH CONSTRUCTION COMPANY, PROPONENT: SMT. KIRAN SINGH
R/O GAYATRI,

PANDEYPUR, DISTRICT- YARANASI, UTTAR PRADESH.

Project Name

Sample Drawn On
Sample Drawn By
Sample Description
Sampling Procedure
Sampling Duration
Sampling Location
Analysis Duration

: Building Stone (Sand Stone) Mining at Arazi No.703, Area 1.01 Ha.,
Village:Bhagautidei, Tehsil: Chunar, District: Mirzapur, Uttar Pradesh.

+ 21/10/2024 To 22/10/2024

. UTL

- Ambient Air

- UTRL/LAB/SAMPLING/AIR/SOP/01

: 24 hrs.

- Near Project Site

: 23/10/2024 To 28/10/2024

Meteorological Condition During Sampling . Clear
TEST RESULT
S.No Parameters Test Method Result | Units Limits as per NAAQS
|  [Particulate Matter (PM,o)  |1S:5182 ( Part-23):2006 | 14036 | pg/m’ 100.0
2 |Particulate Matter (PM5) | 1S:5182 ( Part-24):2019 | 73.85 | pg/m’ 60.0
3 |Sulphur Dioxide (as SO,) | [5:5182 (Part-02):2018 | 16.03 | pg/m’ 80.0
4 [Nitrogen Dioxide (as NO,) | 1S:5182( Part-06):2006 | 29.74 g /m’ 80.0

**End Of Report™™

NAAQS-National Ambient Air Quality Standards,Central Pollution Control Board

Note:-
] The results given above are related

to the tested sample, for various parameters, as observed at

the time of sampling. The customer asked for the above tests only.

2 This test report will not be used for any publicity/legal purpose.
I'he test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the customer.

hats

(Reviewed By)

IVATE LIMITED
w7

Dedicated to Excellence in Analysis
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ULTRATEST LABORATORY PRIVATE LIMITED ,
C-43, Sector-88, Phase-I1, Noida-201305, (U.P.)
(An I1SO 9001:2015, 1SO 45001:2018, 1SO 14001:2015 Certified)
Contact No.:+91-9971912476, 9350952231
E-mail: ultraresearchlab@gmail.com
Website: www.ultratestlab.co.in

TEST REPORT

Ambient Air Quality Analysis
Discipline/Group-Chemical/Atmospheric Pollution
Report Code: AAQ-23102024-02 Issue Date :28/10/2024
Issued To - M/S DIVYANSH CONSTRUCTION COMPANY, PROPONENT: SMT. KIRAN SINGH

R/O GAYATRI,
PANDEYPUR, DISTRICT- VARANASI, UTTAR PRADESH.

Project Name : Building Stone (Sand Stone) Mining at Arazi No.703, Area 1.01 Ha,,
Village:Bhagautidei, Tehsil: Chunar, District: Mirzapur, Uttar Pradesh.
Sample Drawn On . 21/10/2024 To 22/10/2024
Sample Drawn By : UTL
Sample Description - Ambient Air
Sampling Procedure - UTRL/LAB/SAMPLING/AIR/SOP/01
Sampling Duration : 24 hrs.
Sampling Location - Bhagautidei
Analysis Duration - 23/10/2024 To 28/10/2024
Meteorological Condition During Sampling . Clear
TEST RESULT
S.No Parameters Test Method Result Units Limits as per NAAQS

] |Particulate Matter (PMo)  |1S:5182 ( Part-23):2006 | 89.83 | pg/m’ 100.0

2 |Particulate Matter (PM5) | 1S:5182 ( Part-24):2019 |  52.69 | pg/m’ 60.0

3 |Sulphur Dioxide (asSO,) | [S:5182 (Part-02):2018 | 1221 | pg/m’ 80.0

4 |Nitrogen Dioxide (as NO,) | 1S:5182( Part-06):2006 | 2573 | pg/m’ 80.0

**End Of Report**
NAAQS-National Ambient Air Quality Standards,Central Pollution Control Board
Note:-
1 The results given above are related to the tested sample, for various parameters, as observed at
the time of sampling. The customer asked for the above tests only.

2 This test report will not be used for any publicity/legal purpose.
3 The test samples will be disposed ofT after two weeks from the date of issue of test report, unless until specified by the customer.

4 The Report can not be used as evidence in a court of law without the written nppm\am\
O

For ULTRATEST LABORATORY PR\% TE |MITED
(4] n — /
Jq"‘OM 3 )
(Reviewed By) (Auth Ql}s& )

Dedicated 1o Excellence in Analysis
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ULTRATEST LABORATORY PRIVATE LIMITED

C-43. Sector-88, Phase-11, Noida-201305, (U.P.)
(An 1SO 9001:2015, 1ISO 45001:2018, ISO 14001:2015 Certified)
Contact No.:+91-9971912476, 935095223
E-mail: ultraresearchlab@gmail.com

'y

e Website: www.ultratestlab.co.in
TEST REPORT
Ambient Noise Report
Discipline/Group-Chemical/Atmospheric Pollution
Report Code: N-06112024-01 Issue Date: 12/11/2024
ISSUED TO < M/S DIVYANSH CONSTRUCTION COMPANY, PROPONENT: SMT. KIRAN
SINGH R/O GAYATRI,
PANDEYPUR, DISTRICT- VARANASI, UTTAR PRADESH.
Project Name : Building Stone (Sand Stone) Mining at Arazi No.703, Area 1.01 Ha.,,
Village:Bhagautidei, Tehsil: Chunar, District: Mirzapur, Uttar Pradesh.
Date of Monitoring 1 04/11/2024 To 05/11/2024
Monitoring Done By 7 WL
Monitoring Location ¢ Near Project Site
Description : Ambient Noise
Monitoring Duration i 24 hrs
Monitoring Procedure : 1S 9989:2008
Weather Condition : Clear
TEST RESULT
Unit Observed Standard
S.N Parameter Dav Ti . z
" Value gy Hime | NightTime (Ambient Noise)**
Equivalent Noise Level,Leq 75.0 70.0 Indistvial Ave
|1 (Day Time*) dB(A) | 673 —
) 65.0 55.0 Commercial Area
Equivalent Noise Level,Leq 55.0 45.0 Residential Area
2 A . dB(A 54.2 : :
Jl' (Night Time*) ) 50.0 40.0 Silence Zone

**End Of Report**
“*The Noise Pollution (Regulation and Control) Rules, 2000 G
* Day time shall mean from 6.00 a.m. to 10.00 p.m.
2 *Night time shall mean from 10.00 p.m. to 6.00 a.m

Silence Zone is an Area comprising not less than 100 metres around Hospitals, Educational Institutions, Courts, Religious
~  places.or any other area which is declared as such by the competent authority
Mixed categories of areas may be declared as one of the four above mentioned categories by the competent authority.

&=

Note:-

| The results given above are related 1o the tested sample, for various parameters, as observed at the time of sampling. The customer asked for the

above tests only
2 This test report will not be used for any publicity/legal purpose
I'he test sumples will be disposed ofl after two weeks from the date of issuc of test report, unless until specified by the customer.

4 The Report can not be used as evidence in a court of law without the written approval of the lab. /-

l ! o g For ULTRATEST U&?ORATO IVATE LIMITED

(Reviewed By)

Dedicated to Excellence in Analysis
e
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ULTRATEST LABORATORY PRIVATE LIMITED

C-43, Sector-88, Phase-11, Noida-201305, (U.P.)

(An ISO 9001:2015, 1SO 45001:2018, ISO 14001:2015 Certified)

Contact No.:+91-9971912476, 935095223
E-mail: ultraresearchlab@gmail.com
Website: www.ultratestlab.co.in

TC-8198

TEST REPORT

Water Sample Analysis

Discipline/Group-Chemical/Water

Report Code : ' W-06112024-01
Issued To

Issue Date :

12/11/2024

: M/S DIVYANSH CONSTRUCTION COMPANY, PROPONENT: SMT. KIRAN

SINGH R/O GAYATRI,

PANDEYPUR, DISTRICT- VARANASI, UTTAR PRADESH.

Project Name

Sample Description

. Building Stone (Sand Stone) Mining at Arazi No.703, Area 1.01 Ha.,
Village:Bhagautidei, Tehsil: Chunar, District: Mirzapur, Uttar Pradesh.

: Ground Water

Sampling Location : Ghasipur
Sample Drawn On : 05/11/2024
Sample Drawn By SIS
Sampling Procedure : 1S 3025(Part-01)
Sample Quantity : 1.0 Litre
Analysis Duration : 06/11/2024 To 12/11/2024
RESULTS
As per IS 10500:2012
S.No Parameter Test Method Resiilts Units Acce.ptflble Permissible Limit in the Absence
Limit of Alternate Source
I |pH 1S 3025 (Part-11):2022 | 746 i 6.5.85 N
2 |Colour [S:3025(Part-04):2021 <5.0 Hazen 5 15
3 |Odour 1S-3025(Part-05):2018 Agreeable 2 Agreeab!e Agrceable
4 |Taste 1S:3025(Part-07):2017 | Agreeable - Agreeable Agreeable
: 5 [Turbidity 1S3025(Part-10):2023 <05 NTU 1 5
[ & |Total Hardness 1S:3025(Part-21):2009
(as CaCO;) 32800 | mg/l 200 600
7 |Calcium(as Ca) 1S:3025(Part-40):2024 65.60 mg/l 75 200
8 |Magnesium (as Mg) [1S:3025(Part-46):2024 | 39 85 mg/| 30 100
9 |Chloride(as Cl) IS:3025(Part-32):1988 137.83 mg/| 250 1000
10 |Iron(as Fe) 1S:3025(Part-53):2024 0.10 mg/l 1 No Relaxation
11 |Fluoride(as F) AP!'M 4500 F(D) 0.66 mg/l 1 1.5
12 |Sulphate (as SO4) |I1S:3025(Part-24):2022 78.22 mg/l 200 400
13 [Nitrate (as NO,) I1S:3025(Part-34):2023 6.52 “;;] 45 No Relaxation
|4 |Total Dissolved Solid |1S:3025(Part-16):2023 768 mg/| 500 2000
**End Of Report**
Nole:-

| The resulis given above are related (o the tested sample, for various parameters, as observed at the time of sampling.  The customer asked for the above tests

only
2 This test repon will not be used for any publicity/legal purpose
3 The test samples will be disposed ofl after two weeks from the date of issue of test report, unless until specified by the customer. / )
4 The Report can not be used as evidence In & court of law without the written approval of the lab,

\-;\' ) I1
o o o For ULTRATEST LABORATOR /lf}t'ms LIMITED
™ 27 - Schinicy Mana;:r“: |

(Reviewed By)
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ANNEXURE-2
BLAST VIBRATION STUDY
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BLAST VIBRATION STUDY

Blasting, if required will be done occasionally with the permission of Controller. Explosive
office. No objection certificate will be obtained from the District Magistrate office. Blasting
will be done in the supervision of competent blaster. This mine will be worked out
mechanically and blasting will be done by wagon drill holes (4.5 dia). Initially 3m height
sub benches shall be developed which shall be converted into 6m high bench.

Wagon drill holes will be drilled as below:
Hole Depth: 6 m

Spacing : 4 m

Burden: 2.7 m

The deep hole having depth 6m with a spacing of 4m in a single row or double row with

the help of wagon drill & Tractor mounted compressor will be drilled in such a manner
that—

» Bench height will be kept 6m.

* Velocity of broken pieces shall maintain less than 25 mm/sec.
» Noise shall be less than 90 db (A)

* Air pollution shall be minimal.

« Blast out material should not go far.

« Chances of secondary blasting shall be minimal.

* These deep holes will be blasted in one round.

Precaution during blasting: Following precautions will be undertaken and follow
strictly.

« Stemming should be strong and of adequate length and not less than 1/3rd length of the
hole. This will check blow outs.

* Blasting should be avoided in early morning and late evening hours to avoid temperature
inversion conditions.

« Blasting may be avoided at the time when strong surface winds are blowing towards
inhabited area. » The burden at any point in the charge length should not be less than optimal.

« The wind direction at the time of blasting should not be towards the structure to be
protected, especially if wind speed is high.

« Blasting may be done at a time when there is heavy background noise. In some mines
abroad, they are creating it artificially so as many blasting nuisances become less apparent.

» Blasting should be done in once round. Blasting of larger round, infrequently can’t be better
supervised, causing nuisances. Further the villagers are exposed less frequently, will itself
lead to a reduction in the number of complaints.

42
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« Pre shooting of the boulders, instead of plaster shooting, should be continued.
* Before electric firing, the circuit will be tested by an approved tester.

« Flags erection and siren signalling systems will also provide during time of blasting.

For further safety, the blasting time will also have fixed during the end of the shift so that all
the workers will removed outside the danger zone.

* To prevent risk of injury to anybody by flying pieces of stones after blast, muffle blasting
will be adopted. In this practice the mouth of the shot hole and some distance around it will
be covered by steel sheets, weighted by sand bags, old sleepers etc. This will prevent the
broken rock from flying out.

* All the precautions suggested in MMR 1961 specially as specified from Regulation 162 to
Regulation 168 must be adhered.

* HEMM’s will be deployed with prior permission of DGMS and concerned authorities.
Reduction of Ground Vibration/Mitigation Measures -

To protect a structure, it is necessary to minimize the ground vibrations from the blast. The
acceptable techniques for reduction and control of vibrations are:

a. Reduce the charge per delay: This is the most important measure for the purpose. Charge
per delay can be controlled by:

i. Reducing the hole depth.

it. Using small diameter holes.

iti. Delayed initiation of deck charges in the blast holes.
iv. Using more numbers of delay detonators series.

v. Using sequential blasting machine.

b. Reduce explosive confinement by:

i. Reducing excessive burden and spacing.

ii. Removing buffers in front of the holes.

iii. Reducing stemming but not to the degree of increasing air-blast
and fly rock.

iv. Reducing sub-grade drilling.

v. Allowing at least one free face.

vi. Using decoupled charges.

vii. Drilling holes’ parallel to the bench face,

viii. Accuracy in drilling.

c. Limit the explosive confinement to bedrock if the overburden can be excavated by other
means.,
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d. Square patterns produce more vibrations.

e. Limit frequency of blasting.

f. Time the blasts with high ambient noise levels.
2. Use controlled blasting techniques.

h. Use a low VOD and low density explosive.
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ANNEXURE-3
EC letter & Deed Paper
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Uttar Pradesh)

The PROPRIETOR
M/S DIVYANSH CONSTRUCTION COMPANY
R/O GAYATRI, PANDEYPUR, VARANASI. -231304

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/fMadam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIA/UP/MIN/68993/2021 dated 12 May 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC22B001UP188911
2. File No. 6702
3. Project Type New
4. Category B1
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project building stone sandstone mine at village

bhagautidei tehsil chunar mirzapur
7. Name of Company/Organization ~ M/S DIVYANSH CONSTRUCTION

COMPANY
8. Location of Project Uttar Pradesh
9. TOR Date 07 Jan 2022

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Member Secretary

Date: 08/08/2022 Member Secretary
SEIAA - (Uttar Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B001UP188911  File No. - 6702 Date of Issue EC - 08/08/2022 Page 1 of 11

46



119
State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/68993/2021 & SEIAA, U.P File no- 6702

Sub: Environmental Clearance for Proposed Building Stone (Sandstone) Mining at Araji/Gata no.-
703, S |. No. 04, Village-Bhagautidei, Tehsil-Chunar & District-Mirzapur, U.P., (Leased Area-1.01
ha.), M/s Divyansh Construction Company.

Dear Sir,

This is with reference to your application / letter dated 26-11-2021, 02-12-2021, 12-05-2022,
24-05-2022, 20-06-2022 on above mentioned subject. The matter was considered by 666" SEAC in
meeting held on 21-06-2022 and 630" SEIAA in meeting held on 13-07-2022.

A presentation was made by the project proponent along with their consultant M/s
Paramarsh (Servicing Environment and Development) to SEAC on 21-06-2022.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details
about their project —
1. The environmental clearance is sought for Building Stone (Sandstone) Mining at , Araji/Gata no.-
703, S |. No. 04, Village-Bhagautidei, Tehsil-Chunar & District-Mirzapur, U.P., (Leased Area-1.01
ha.), M/s Divyansh Construction Company.
The terms of reference in the matter were issued by SEIAA, U.P. vide letter no.
437/Parya/SEIAA/6702/2021, dated 07/01/2022.
3. The public hearing was organized on 06/04/2022. Final EIA report submitted by the project

proponent on 12/05/2022.

]
H

4, Salient features of the project as submitted by the project proponent:
1. | On-line proposal No. SIA/UP/MIN/68993/2021
2. | File No. allotted by SEIAA, UP 6702
3. Name of Proponent Smt. Kiran Singh
4. Full correspondence address of proponent M/s Divyansh Construction Company
and mobile no. (Smt. Kiran Singh)
R/o Gayatri, Pandeypur, District- Varanasi
| Mobile no.-
| E-mail Id-
‘ divyanshconstruction5418 @gmail.com
5. | Name of Project Building stone (Sandstone) Mining
! Village —Bhagautidei, Tehsil- Chunar, District—
Mirzapur, Uttar Pradesh
6. Project Location (Plot.Khasra/Gata No.) Gata No. - 703, Village —Bhagautidei, Tehsil-
Chunar, District—=Mirzapur, Uttar Pradesh
7 Name of River NA
8. | Name of Village Bhagautidei
Tehsil Chunar

EC Identification No. - EC22B001UP188911 File No. - 6702 Date of Issue EC - 08/08/2022 Page 2 of 11
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10. | District Mirzapur
o« 11. | Name of Minor Mineral Building stone (Sandstone) Mining
12. | Sanctioned Lease Area (in Ha.) 1.01 ha.
13. | Max. & Min mRL within lease area Highest mRL is 104 & Lowest is 98mRL
14. | Pillar Coordinates (Verified by DMO)
Pillars N E
A 25° 3'53.00"N 82°59'33.90"E
B 25° 3'49.40"N 82°59'33.70"E
e 25° 3'49.40"N 82°59'31.70"E
D 25° 3'51.00"N 82°59'31.70"E
E 25° 3'52.00"N 82°59'27.00"E
F 25° 3'53.00"N 82°59'27.10"E
15. | Total Geological Reserves 4,90,158 m’
16. | Total Mineable Reserve (as per Approved 1,64,736 m’
Mine Plan)
17. | Total Pfoposed Production (in 5 Years) 151500 m”/year (Total in 5 Years)
18. | Proposed Production /year 30300 m’/year
19. | Sanctioned Period of Mine lease 20 years
20. | Method of Mining Opencast, Semi-Mechanized
21. | No. of working days 260
22. | Working hours/day 8
23. | No. of worker 30
24. | No. of vehicles movement/day 03
25. | Type of Land Revenue land
26. | Ultimate of Depth of Mining Upto 74mRL
27. | Nearest metalled road from site 140m
28. | Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 0.30 KLD
Suppression 0.56 KLD
of dust
Plantation 2.0 KLD
\ Others (if any) -
| Total 2.86 KLD
29, | Name of QCI Accredited Consultant with QCI | PARAMARSH
‘ No and period of validity. (Servicing Environment and Development)
Lucknow UP
‘ Certificate no. NABET/EIA/2124/RA 0224
J Valid Till May 01,2024
30. | Any litigation pending against the project or No
land in any court
11. | Details of 500 m Cluster Certificate verified by | vide letter no. 2077/khanij/2021
Mining Officer
32. | Details of Lease Area in approved DSR 1.01 ha.
33. | Proposed CER cost 2.58 lakh
34. | Proposed EMP cost Total project cost- Rs. 1.29 Cr
35. | Length and breadth of Haul Road 140m & 6m
36. | No. of Trees to be Planted 1000

EC Identification No. - EC22B001UP 188911

File No, - 6702 Date of Issue EC - 08/08/2022
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The mining would be restricted to unsaturated zone only above the phreatic water table and w\j!'l-
not intersect the ground water table at any point of time. ' S
This project does not attract any of the general conditions applicable on mining projects

specified in EIA Notification 14/09/2006.

The mining operation will not be carried out in safety zone of any bridge or embankment
eco-fragile zone such as habitat of any wild fauna.

There is no litigation pending in any court regarding this project.

The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

orin

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC)

held on 21-06-2022 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting
held 13-07-2022 and decided to grant the Environmental Clearance to the title project for collection
of 30300 m® per year lease area of 1.01 ha subject to effective implementation of the following

General Conditions and specific conditions:-

General condition:

1.

10.

11

This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under the law.

Any addition of the mining area, change of Khasra numbers, enhancement of capacity, change
in mining technology, modernization, and scope of working shall again require prior
environmental clearance as per EIA notification, 2006.

No change in the calendar plan including excavation, the quantum of mineral and waste shall
be made.

Mining will be carried out as per the approved mining plan. In case of any violation of the
mining plan, the Environmental Clearance given by SEIAA will stand cancelled.

Four ambient air quality monitoring stations shall be established in the core zone as well as in
the buffer zone for RSPM, SPM, SO,, NO, monitoring. The location of the stations should be
decided based on the meteorological data, topographical features, and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board. The monitored data for criteria pollutants
shall be regularly uploaded on the company's website and also displayed on the website.

Data on ambient air quality (RPM, SPM, SO,, NO,) should be regularly submitted to the
integrated Regional Office, MoEF&CC, Gol, Lucknow and the State Pollution Control Board /
Central Pollution Control Board once in six months. .

Ambient air quality at the boundary of the mine premises shall conform to the norms
prescribed in MoEF notification no. GSR/826(E) dated 16.11.09.

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading, and at transfer points shall be provided
and properly maintained.

Measures shall be taken for control of noise levels below 85 dBA in the work environment.
Workers engaged in operations of HEMM, etc. shall be provided with earplugs/muffs and
health records of the workers shall be maintained.

Industrial wastewater (workshop and wastewater from the mine) should be properly collected,
treated to conform to the standards prescribed under GSR 422 (E) dated 19th May 1993 and
31st December 1993 or as amended from time to time. Oil and grease traps shall be installed
before the discharge of workshop effluents.

EC Identification No. - EC22B001UP188911 File No. - 6702 Date of Issue EC - 08/08/2022 Page 4 of 11
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13.

14,
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16.

17.

18.

19,

20.

21

22.

23.

24,

122

Personnel working in areas shall be provided with protective respiratory devices like masks and
they shall also be imparted adequate training and information on safety and health aspects.
Special measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities.

The transportation of the materials shall be limited to the day hours’ time only.

Provision shall be made for housing the laborers within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water, medical
health care, créche, etc. The housing may be in the form of temporary structures to be
removed after the completion of the project.

A separate Environmental Management Cell with suitably qualified personnel shall be setup
under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The Project Proponent shall inform the Integrated Regional Office, MoEF&CC, Gol, Lucknow
and State Pollution Control Board regarding the date of financial closures and final approval of
the project by the concerned authorities and the date of start of land development work.

The funds earmarked for environmental protection measures shall be kept in a separate
account and shall not be diverted for other purposes. The year-wise expenditure shall be
reported to the Integrated Regional Office, MOEF&CC, Gol, Lucknow and State Pollution
Control Board

The Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution Control Board
shall monitor compliance with the stipulated conditions. A complete set of documents
including Environment Impact Assessment Report, Environmental Management Plan, Public
hearing, and other documents information should be given to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow and State Pollution Control Board

A copy of the environmental clearance shall be submitted by the Project Proponent to the
Heads of the Local Bodies, Panchayat, and Municipal Bodies as applicable in the matter.

The Project Proponent shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue
of the clearance letter informing that the project has been accorded environmental clearance
and a copy of the clearance letter is available with the State Level Environment Impact
Assessment Authority (SEIAA).

The Project Proponent has to submit a regular half-yearly compliance report of the stipulated
prior environmental clearance terms and conditions in hard and soft copy to the SEIAA, U.P.
on 1% June and 1st December of each calendar year.

The SEIAA may alter/modify the above conditions or stipulate any further condition in the
interest of environmental protection.

Concealing factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract
action under the provisions of the Environment (Protection) Act, 1986.

Specific Conditions:

ik

Validity period of this EC is 5 years from the date of issue as the Lol has been issued for a period
of 5 years or co-terminus with the validity of current mine plan or current lease period whichever
is earlier. After this period the EC will become null and void.

Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

EC Identification No. - EC22B001UP188911  File No. - 6702 Date of Issue EC - 08/08/2022 Page 5 of 11
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no forest land is involved in mining
nt shall obtain forest clearance il
tion) Act,

A certificate from Forest Department shall be obtained that
or as a route and if forest land is involved the project propone
permission of Central and State Government as per the provisions of Forest (conserva
1980 and submit before the start of work.

The mining lease holders shall, after ceasing mining operations,
area and any other area which may have been disturbed du
restore the land to a condition which is fit for growth of fodder, flora fauna etc.

Three tier green shelter belt of 7.5m width should be developed on the periphery of mine lease
area. Local and native species should be planted in consultation with Forest/Horticulture

Department/Agriculture University.
Plan for using the mine void for productive use in consu
gram-panchayat.

If the proposed project is
new wells for ground water extraction is not allowed, requirement of fres

from alternate water sources other than ground water or legally valid source and permission
from the competent authority shall be obtained to use it.

Project Proponent should submit action plan for carrying out p
ha of lease area. In this case, PP should prepare a plan, duly approved either b
Department or Horticulture Department, for planting at least 2,000 plants, either on government
land or community land, within a periphery of 5 km from the boundary of the lease area along
with provision for maintenance for 5 years. Survival of plants should not be less than the survival
rate notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC

undertake re-grassing the mining
e to their mining activities and

[tation with local administration and

situated in notified area of ground water extraction, where creation of
h water shall be met

lantation at least @1,000 plants /
y Forest

condition.
In consultation with District Environment Authority or an Authority nominated by concerned

DM, project proponent will prepared a conservation and management plan for rejuvenation and
management of water bodies having total surface area of more than 10 ha. Funds for the same
will be kept in a separate bank account and six monthly compliance status will be presented by
project proponent before the nominated authority in the District.

Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be
reported to UPSPCB for appropriate legal action and recovery of compensation.

Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accom panied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

Project Proponent / Consultant has given an affidavit that the project area doesn’t fall within the
boundary of Critically Polluted Area (CPA). If the affidavit given by PP / Consultant is found to be
false then EC will be cancelled and legal actions will be initiated against them. Further, mining
should not commence without obtaining certificate from DM, Mirzapur that area doesn’t attract
CPA and a copy of the same should be submitted to SEIAA.

Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to
carry out regional EIA-EMP report including carrying capacity of environmental components to
assess the capacity to further bear the pollution load for such areas within a period of 1 year and
submit the same to SEIAA, UP for evaluation.

Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required
number of CAAQMS in district within a period of one year and submit geo-referenced map of
these stations along with data. Details of existing CAAQMS, if any, be submitted within a period
of three months.

EC Identification No. - EC22B001UP188911  Flle No, - 6702 Date of Issue EC - 08/08/2022 Page 6 of 11
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25.

26.

27.
28.

29.

30.
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. Large number of mining projects are ongoing as well as new mining leases are coming up in the
district. A reference be sent to DGM and MS, SPCB for preparing mitigation plan for controlling
air pollution in the district especially in mining areas.

If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately. Adequate measures be taken for restoring
air quality and mining should commence only when air quality attains the prescribed standards.
The project proponent shall install solar light in their site office.

During the submission of 6 monthly compliance reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along with the compliance

report.
Preference should be given to indigenous local species as per the consultation of the local district

Forest Officer.

The maximum height of the bench should be 06 meters and the width of the bench should be at
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

In case the blasting is proposed during a mining operation, the project proponent needs to
assess its impact on the displacement of human beings/wild animals/birds/other species, and
the suitable measures proposed and taken for their rehabilitation and resettlement need to be
clearly described in first 6 monthly compliance report.

The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of
mined-out land to match its surrounding land use 3years before the closure of the mine to
SEIAA, UP and Department of Mines and Geology, UP for approval. The project proponent shall
ensure the implementation of the approved plan under the supervision of the Dept. of Mines
and Geology.

The project proponent shall plan and implement collection drain and siltation basins of adequate
size to arrest the silt and sediment flow from the quarry area. The surface runoff rainwater
harvesting and other water conservation measures on a long-term basis are to be taken in
consultation with the Central/State Groundwater Board. The water so collected should be
utilized for watering the haulage area, roads, and green belt development, etc.

The project proponent shall take all suitable measures to prevent pollution of groundwater and
nearby water bodies in consultation with the State Pollution Control Board and consent to
operate (if applicable) should be obtained from the State Pollution Control Board before the
start of production from the mine.

Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.
The project proponent should explore the possibilities of rainwater harvesting.

At the time of operation, the project proponent will comply with all the guidelines issued by the
Government of India/State Govt./District Administration related to Covid-19.

This environmental clearance does not create or verify any claim of the applicant on the
proposed site/activity.

In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and the area is less
than 05ha, but factually the distance is less than 500 mt, and the mine is located in the cluster of
area equal to or more than 05ha, the E.C issued will stand revoked.

This environmental clearance shall be subject to a valid lease in favor of the project proponent
for the proposed mining proposals. In case, the project proponent does not have a valid lease,
this environmental clearance shall automatically become null and void.

EC Identification No. - EC22B001UP188911  File No. - 6702 Date of Issue EC - 08/08/2022 Page 7 of 11
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h the mining lease period/Mining Plan

The Environmental clearance will be co-terminus wit
d Geology shall be striief

whichever is less. The Mining plan approved by the Dept. of Mines an
implemented and shall not be operated beyond the validity period.
Explosive cannot be stored on the site. The Project proponent s
Controller of Explosive, if applicable for use or storage of explosive or a
A comprehensive EIA including mining areas within 15 K.M. to assess
activity on the surrounding area shall be undertaken and a report submitted

hall take approval from Chief
ny such materials.

the impact of the mining
to this Authority

within one year.
No two pits shall be simultaneously worked i.e. before t

work completed, no mineral bearing area shall be worked.

After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation work in the exhausted pit shall be completed to ensure that
reclamation, forest cover, and vegetation are visible during the first year of mining operations in
the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of
mined pit shall be completed before any new ore-bearing area is worked for expansion.

An adequate buffer zone shall be maintained between two consecutive mineral-bearing

he first is exhausted and reclamation

deposits.
The sprinkling of water on haul roads to control dust will be ensured by the project proponent.

Green belt development shall be carried out considering CPCB guidelines including the selection
of plant species and in consultation with the local DFO / Agriculture Department. Herbs and
shrubs shall also form a part of the afforestation programme besides tree plantation. The
company shall involve local people in the plantation programme. Details of year-wise
afforestation programme including rehabilitation of mined-out area shall be submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow every year.

Blast vibrations study shall be conducted and an observation report submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and UPPCB within six months. The report shall also
include measures for the prevention of blasting associated impact on nearby houses and
agricultural fields.

Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be
carried out in the daytime only. The project proponent shall ensure prevention of displacement
of human beings/wild animals/birds etc. and in case any such displacement is caused due to
blasting/mining operation by any chance the project proponent shall take suitable measures for

their rehabilitation and resettlement.
Appropriate arrangement for shelter and drinking water for the mining workers has to be

ensured at the mining site.

Maintenance of village roads used for transportation of minerals is to be done by the
company regularly at its own expenses. The link roads from mining area to main road shall be
constructed as all-weather road with black topping and maintained by the project proponent.

_The surface runoff rain water harvesting/rain water recharge and water conservation measures

will be taken by project proponent in consultation with central /State ground water Board .The
project proponent shall plan and implement collection drain and siltation basins of adequate size
to arrest the silt and sediment flows from the mining area. The supernatant of the siltation basin
and rain water harvested water shall be utilized for watering the haulage area, roads and green
belt development etc.

Status of implementation shall be submitted to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow and UP Pollution Control Board within six months and thereafter every year from the
next consequent year.

The self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out,

EC Identification No. - EC22B001UP188911  File No. - 6702 Date of Issue EC - 08/08/2022 Page 8 of 11
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47. Measures for prevention and control of soil erosion and management of silt shall be undertaken.

@ Protection of dumps against erosion shall be carried out with geotextile matting or other suitable

material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes.
Dumps shall be protected by retaining walls.

48. Trenches/garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest silt from being carried to water bodies. An adequate number of Check
Dams and Gully Plugs shall be constructed across seasonal/perennial nallahs if any flowing
through the ML area and silts arrested. De silting at regular intervals shall be carried out.

49. Garland drain of appropriate size, gradient, and length shall be constructed for both mine pit and
waste dump and sump capacity shall be designed keeping 50% safety margin over and above
peak sudden rainfall (based on 50 years data) and maximum discharge in the area adjoining the
mine site. Sump capacity shall also provide an adequate retention period to allow proper settling
of silt material. Sedimentation pits shall be constructed at the corners of the garland drains and
de silted at regular intervals.

50. Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be
regularly monitored for contamination and depletion due to mining activity and records
maintained. The monitoring data shall be submitted to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly. Further, monitoring points
shall be located between the mine, and drainage in the direction of flow of groundwater shall be
set up and records maintained.

51. Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation (including schools and other public amenities located
nearest to sources of dust generation as applicable) and records submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly.

52. Baseline data for ambient air quality shall be generated and maintained and RSPM level in
ambient air in the nearby human habitation (villages) shall also be monitored along with other
parameters.

53. Corporate Environmental Responsibility (CER) shall be by the project proponent and the details
of the various heads of expenditure are to be submitted as per the guidelines provided in the
recent CER notification No. 22-65/2017-1A.1Il dated 01/05/2018. Work to be executed with the
installation of five hand pumps for drinking water, solar light in villages of streets, construction of
two numbers of toilets at the primary school with name displayed and address and details of the
beneficiary and gram Pradhan along with phone number, photographs should be submitted to
Directorate as well as to the District Magistrate / Chief Development officers.

54. Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable
mechanisms so that no spillage of mineral/dust takes place.

55. Occupational health and safety measures for the workers including identification of work-related
health hazards, training on malaria eradication, HIV, and health effects on exposure to mineral
dust, etc. shall be carried out. Periodic monitoring for exposure to respirable mineral dust on
the workers shall be conducted and records maintained including the health records of the
workers. Awareness programmes for workers on the impact of mining on their health and
precautionary measures like the use of personal protective equipment etc. shall be carried out
periodically. A review of the impact of various health measures shall be conducted followed by
follow-up action wherever required.

56. The project proponent will ensure for employing local people as per requirement, necessary
protection measures around the mine pit and waste dump, and garland drain around the mine
pit and waste dump.

57. Topsoil / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of the
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mined-out area. Topsoil shall be separately stacked for utilization later for reclamation and sh_ajl.
not be stacked along with overburden. .

58. Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active
for long period. The maximum height of the dump shall not exceed 20 m, each stagt:l shall
preferably be of a maximum of 10 m and the overall slope of the dump shall not exceed 35". T'he
OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with suitable native
species to prevent erosion and surface runoff.

59, Monitoring and management of rehabilitated areas shall continue until the vegetation becomes
self-sustaining. Compliance status shall be submitted to the Regional Office, Ministry of
Environment & Forests, Gol, Lucknow, and U.P. Pollution Control Board on a six-monthly basis.

60. The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved

by the Indian Bureau of Mines.

61. Permission for the abstraction of groundwater sha
Regular monitoring of ground and surface water sources
by establishing a network of existing wells and constructing new piezometers during the mining

operation. The monitoring shall be carried out four times in a year i.e., premonsoon (AprilMay),
monsoon (August), post-monsoon (November), and winter (January), and the data thus collected
shall be regularly sent to MoEF&CC, Central Ground Water Authority, and Regional Director,
Central Ground Water Board.

62. The wastewater from the mine shall be treated to con
discharging into the natural stream. The discharged water from the
regularly monitored and report submitted to the Integrated Regional Office,
Lucknow, Central Pollution Control Board, and the State Pollution Control Board.

63. Hydrogeological study of the area shall be reviewed by the project proponent annually. In case
the adverse effect on groundwater quality and quantity is observed mining shall be stopped and
resumed only after mitigating steps to contain any adverse impact on groundwater is

implemented.
64. Vehicular emissions shall be kept unde

transportation of minerals and others shall have v
Motor Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals shall be

covered with a tarpaulin or other suitable enclosures so that no dust particles / fine matters
escape during the period of transportation. No overloading of minerals for transportation shall
ommitted. The trucks transporting minerals shall not pass through the wildlife sanctuary if

Il be taken from Central Ground Water Board.
for level and quality shall be carried out

form to the prescribed standards before
Tailing Dam, if any shall be
MoEF&CC, Gol,

r control and regularly monitored. Vehicles used for
alid permissions as prescribed under Central

be ¢
any in the study area.
65. Prior permission from the Competent Authority shall be obtained for the extraction of

groundwater if any.
66. A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated

Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board 5 years in advance of
final mine closure for approval.
67. Project Proponent shall explore the possibility of using solar energy where ever possible.

68. Commitment towards CER has to be followed strictly.
69. Regular health checkup record of the mineworkers has to be maintained at the site in a proper

register. It should be made available for inspection whenever asked.
70. Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB, and

other Govt. Agencies from time to time.
71. The blasting will be done only after getting permission from the Mining Department.

Y.ou shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
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deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed

. site, this clearance shall automatically deem to be cancelled.
Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a

period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981,
the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their

amendments and rules made there under and also any other orders passed by the Hon'ble Courts of

Law relating to the subject matter.

The project proponent will h
conditions specified in the Environmental Clearance within 03 months of issuance o

The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated
are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to
the authority as prescribed in the aforesaid notification.

ave to submit approved plans and proposals incorporating the
f this clearance.

Copy, through email, for information and necessary action to =
1. The Principal Secretary, Department of Environment, Forest and Climate Change,

Government of Uttar Pradesh, Lucknow (email — soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
(email — sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow -

226020 (email — rocz.lko-mef@nic.in)

4. District Magistrate Mirzapur.
5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,

Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email — ms@uppcb.com)
6. Copy to Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA
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Progressive Mine Closure Plan

for

Building stone Sand Stone

[.ocated at

S1. No. 04, Arazi No. 703
Village- Bhagautidei, Tehsil- Chunar,
District- Mirzapur (U.P.)

Sanctioned Mining Lease Area: 1.01 ha
Period of Mining Plan- 5 years;
Sanctioned Mining Lease area: 20 years

Proposed Annual Excavation Volume as per LOI: 30,300 cum/year

Proprietor/Lessee
M/s Divyansh Construction Company,
Prop. Shrimati Kiran Singh
R/o Gayatri, Pandeypur, District- Varanasi, (U.P.)

Prepared By
Yashvir Singh Chaudhary
RQP/UPDGM/No.020/2020
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AUTHORISATION LETTER BY THE LESSEE

I.. Shrimati Kiran Singh, here by authorize Mr. Yashvir Singh Chaudhary
RQP/UPDGM/No0.020/2020 to prepare the Mining Plan of our Building stone Sand Stone Mining
S1. No. 04. Arazi No. 703. over an area of 1.01 ha located at Village- Bhagautidei, Tehsil- Chunar,
District- Mirzapur (U.P.) Under Rule 34(4) of Uttar Pradesh Miner Mineral Concession Rule

1963.

It is therefore requested to the Director, Directorate of Geology & Mining Lucknow to
make further correspondence regarding modification and to collect the approved copies of the

aforesaid Mining Plan with the said recognized person on his following address:

Name of RQP  : - Mr. Yashvir Singh Chaudhary
RQP/UPDGM/N0.020/2020

" =5 ; —“’

A
Place: Jhansi Lessee
Date: 03-08-2021 (Shrimati Kiran Singh)

381
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INTRODUCTION

Divyansh Construction Company, Prop. Shrimati Kiran Singh R/o Gayatri, Pandeypur, District-
Varanasi, (U.P.) under Minor Mineral (Concession) Rule 1963 for the extraction of Building stone
Sand Stone in Village- Bhagautidei, Tehsil- Chunar, District- Mirzapur (U.P.) at Arazi No. 703 Sl. No.

04. The Mining Plan is being submitted Under Rule 34(4) of Uttar Pradesh Minor Mineral Concession

The Mining lease for maximum 20 years over an area of 1.01 ha (2.49 acre) is granted to M/s

Rule 1963.
The history of lease area grant, ownership etc. is as below:
S. No. : Particular Details
1 Letter No./date of lease | As per LOI letter No. 2318(Khanij;’$and_ Stone/ E-
. : } ; Nivida Sah E- Nilami2020, Dated 16/03/2020, Mining
SSESunG 8o S Lease area granted for maximum 20 years (Annexure
3 No.1)
2 Date of first opening It is a new mine and mining activities will start after the
mining lease deed.
3 Letter No/date of first | Asabove under point No. 01
mining proposal & lapse
period
4 If lease expired date of | Granted mining lease period- maximum 20 years
renewal application/renewal
status
5 Present  documents  its | Mining plan prepared by RQP is being submitted for
proposal period & lapse | approval Under Rule 34(4) of U.P MMCR-1963 in DGM
period. U.P.. Lucknow.
6 Transfer details & date of | Not applicable
transfer
7 Status of Environmental | EC will be granted after submission of approved mine

clearance

plan, Form- 1 & PFR etc. to the SEIAA, U.P., of the

project.
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CHAPTER-1

1.0
A)

B)

0O

D)

E)

F)

GENERAL:

Name of the Lessee with Complete Address:

M/s Divyansh Construction Company. Prop. Shrimati Kiran Singh R/o Gayatri, Pandeypur,
District- Varanasi, (U.P.), No fax & email address facilities is available with lessee.

Status of Lessee: Private Individual.

Mineral, Occurring In The Area & Which Lessee Intends To Mine:

Building stone Sand Stone

Period for which the mining lease is granted: The mining lease has been granted for the
period of maximum 20 years among which the mining plan for first 5 year is being prepared.
Name of R.Q.P. preparing the mining plans:

Mr. Yashvir Singh Chaudhary
RQP/UPDGM/No0.020/2020
Copy of R.Q.P. registration is enclosed (Proforma No. 2).

Name of prospecting agency:

The lease area prospected M/s Divyansh Construction Company, Prop. Shrimati Kiran Singh,
under the guidance of RQP

Reference no & date of consent letter from the State Govt.

The mining lease has been granted for the period of maximum 20 years.
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CHAPTER-2

2.0 LOCATION AND ACCESSIBILITY:
(a) Details of area ( with location map): The lease hold falls in Village Bhagautidei which
is connected to MDR approximately 0.6 km*(NE)
Location map-Plate No. 1
District and State: Mirzapur, Uttar Pradesh
Taluka/Tehsil: Chunar
Village: Bhagautidei
Arazi No. 703, SlI. No. 04
Geo-Coordinates Pillars Latitude(N) Longitude(E)
A 25°3'53.00"N 82°59'33.90"E
B 25° 3'49.40"N 82°59'33.70"E
C 25°3'49.40"N 82°59'31.70"E
D 25°3'51.00"N 82°59'31.70"E
E 25° 3'52.00"N 82°59'27.00"E
F 25° 3'53.00"N 82°59'27.10"E
Lease Area (ha): 1.01 ha (2.49 acre)
Whether the area is recorded to be in  The land is owned by State Govt. & State Govt.
forest  (please  specify  whether has given their consent for the exploitation of
protected, reserved ete.) Building stone Sand Stone on lease for maximum
Ownership/Occupancy: 10 years . The lease area is free from forest land.
Existence of public road / railway line, Bhagautidei which is connected to MDR
if any mearby and approximate approximately 0.6 km*, Nearest Railway Station
distance: is Vishwanath Puri 8.5 km*(W).
Land use Pattern (Forest agricultural The existing land use of the area is non-
Barren etc.): agricultural, non forest, barren, rocky upland.
The planned land use is given in tabular form:
Sr. Y aud ude Agriculture | Forest Land | Waste land | Grazing Land
No. land (ha) (ha) (ha) (ha)
1 Mining pits Quarry = - 0.9953 -
2 | Approach Road . - 0.00 I
3 | Dumps = - 3 -
4 Office, Resht Shelter etc, - - 0.01 -
5 | Balance undisturbed land - - 0.0047 -
Total - - 1.01 2

Q0

4



157 :

b)

Attach a general location map and vicinity map showing area boundaries and existing and
proposed routes. It is preferred that the area be marked on a Survey of India topographical map
or a cadastral map or forest map as the case may be. However, it none of these are available the
area should shown on an accurate sketch map on a scale of 1:50,000: Location map attached

showing lease (Plate No. 1)

INFRASTRUCTURAL — FACILITIES
a) Nearest Village : Ghasipur, 0.10 km* (NW)
b) Nearest Township: Chunar- 12.5 km* (NW)
¢) Roads: The lease connected by MDR, at distance approximately 0.6 km*(NE)
Water Supply:
Surrounding village has numbers of wells & bores, which provide drinking water to Village
Bhagautidei is prominent water body in the region lies at 5 km.
d) Electrification/Power:

Bhagautidei and surrounding villages has already receiving electric power. About 90%

villages in 5 km. buffer zone are electrified.
¢) Educational — Facilities:

Education facilities up to high school & intermediate are available in Chunar. For higher

education facilities available at Mirzapur.
f) Health Service:

The primary health Centre (PHC) is available at Ahraura- 6.0 km* (SE)
g) Railway Station:

The nearest railway station is at Vishwanath Puri which is about 8.5 km*(W).
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CHAPTER-3
3.0 GEOLOGY AND EXPLORATION:
a) Briefly describe the topography & general geology & local mine geology of the mineral

deposit including draining pattern.

TOPOGRAPHY:
Topographically area is undulated, roughed, stony and sparsely vegetated. The highest and lowest point

in the leasehold is 104 mRL and 98 mRL. The topography of lease area is shown in Plate No. 03.

REGIONAL GEOLOGY:

Rocks of Vindhyan Supergroups are exposed in Mirzapur district Kaimur group of rocks comprising
san stones are found in region these rocks lie conformally on Rohta Limestone and underlainly by
Gondwana rocks. This Vast Piles of sand stone are more or less horizontally bedded are slightly dipping
5-10" towards North.

Lithostratographic succession of the Vindhyans in Mirzapur District may descrbe as below-

Su pérgroup_ Group Formation L_ifilology
Vindhyan Kaimur Rohtas limestone Sand stone
Semri Limestone and shales
Geomorphology:

The district is characterized by presence of Vindhan terrains. The master slope of the area is
mainly towards northeast. The district can be broadly classified into two physiographic units.
Southern part having high relief and northern part having relatively low relief with low hill
rocks.
GEOLOGY OF LEASE AREA:

The lease area is occupied by Vindhyan rock comprising maily of sand stone. Rocks
are thinly or thickly bedded and dipping 5-70 towards north. 10-20 cm overburden occur in the
area. At few places no over burden seen.

Patiya and associated can be excavated from the lease area

Soil:
In Mirzapur district soil has been produced by the weathering of surrounding rocks. Well
known Mirzapur varieties of soil are mainly Matiyar, mixed with clay or loam at some places

with silt. Clayey and loamy soil is dominant in the district.
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DETAILS OF EXPLORATION:

a) Carried out in the area:

One trial pit having dimension of Sm* 5m* 5Sm were dug within lease area and later on all the
trial pits have been converted into mining pits.
b) Proposed to be carried out:
The mining activities will be started after the grant of EC for which the mine plan is prepared

and will be submitted for EC after the approval.

METHOD OF ESTIMATION OF RESERVE:
The reserve estimation has been done by cross-sectional method. Two cross-sections at an
influence of 48 m & 46 m are drawn. The surface areas of cross-sections are multiplied by the
cross-sectional strike influence to get the volume.

Basis of estimation of reserve:

e The bulk density of Building stone has been taken 2.8 in view of the past mining
experience.

e The geological reserves have been computed through cross sectional area method.

GEOLOGICAL RESERVES:

The geological reserves estimated by cross-sectional method can be categorized in to two classes and

shown in Plate No: 04
a) Proved Reserves( UNFC CODE-111):

All Quantities of Building Stone Sand Stone occurring 78 mRL below from the ground

surface has been considered as under proved category.
b) Probable Reserve (UNFC CODE- 122):

A 10 m. thickness below the proved reserve is considered as Probable mineral reserves.
¢) Feasibility in mineral resources (UNFC CODE- 211):

The mineral block with statutory barrier with in proved zone has been not considered as

2100
d) Pre-Feasibility in mineral resources (UNFC CODE- 222):

Mineral blocked with in statutory barrier in probable zone has been not considered as 222.

The Summary of reserves is as below:

Thus, in the entire category is estimated accordingly up to a block of 30 m thickness
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DETAILS CALCULATION OF RESERVES AND RESOURCES
MEASEURED MINERAL RESOURCES (331)
Section Area | Area | Strike Volume In situ Total
line ( mz) (m’} In- (cum) Reserves Quantities(m3)
(111) (211) | fluence (Tonnes) (1.5 Swell
(m) factor)
" 111 211 11 211 111 211
1-1° 2836 | 538 48 136128 | 25824 | 3811584 | 72307.2 204192 38736
2-2’ 855 488 46 39330 | 22448 110124 628544 58995 33672
Total 175458 | 48272 | 491282.4 | 135161.6 | 263187 72408
INDICATED MINERAL RESOURCES (332)
Section | Area | Area Strike Volume In situ Quantities(m3)
Line m" ? | Influence (cum) Reserves (1.5 Swell
(122) | (222) (m) (Tonnes) Factor)
122 222 122 222 122 222
1-1° 082 560 48 47136 | 26880 | 131980.8 75264 70704 40320
2-2° 92 539 46 4232 | 24794 | 11849.6 69423.2 6348 37191
i Total 51368 | 51674 | 143830.4 | 144687.2 | 77052 77511
Category UNFC Code Quantity in m3 Grade
(1.5 Swell
Factor)
Total Mineral Reserve
Proved Mineral Reserve 111 Building stone
263187
Sand Stone
Probable mineral Reserve 122 77052 -do-
Total Remaining Resources
Feasibility Mineral Resource 211 72408 -do-
Prefeasibility Mineral Resource 222 77511 ~do-
Inferred Mineral Resource 333 Nil
ol Reserves ¥ Reourea D 490088 | do-
s e e =LI'_£ el e = o
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MINEABLE RESERVE:

Mineable reserves have been taken considering a bench of height 3 m and width 6 m has been drawn in
geological sections to calculate the mineable reserves. The area of each bench level has been calculated

& multiplied by its average bench height to get the volume. Density of Building stone has been taken

2.8 for tonnage factor.

Slice/Bench Volume(cum) Reserves (Tonmes)
Level in (mRL) (1.5 Swell Factor)
104-98 36.817 1,03,087.6
I Road cutting(98-95) 860 2,408
m 98-95 32,863 92.016.4
Road cutting(95-92) 860 2.408
95-92 26,752 74.905.6
E Road cutting (92-89) 860 2.408
92-89 21,019 58,853.2
Road cutting (89-86) 860 2.408
_ 89-86 r 15,606 — 43.696.8
Road cutting (86-83) 860 2.408
86-83 13.410 37,548
Road cutting (83-80) 860 2.408
83-80 6,669 18.673.2
Road cutting (80-77) 860 2,408
80-77 3,483 97524
Road cutting (77-74) 860 2.408
77-74 1,237 3,463.6
e T_otal 1,64,736 4,61,260.8
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CHAPTER-4

4.0 MINING:

(A)

Briefly describe the existing/proposed method for developing/working the deposit with all

design parameters:

1T)

YEAR

Existing Method of mining:

At Present no mining activities is going on in the sanctioned mining lease area. Mining
activities will be started after the grant of environmental clearance of the project. Hence, the
method of mining is discussed under the proposed method of mining as below.

Proposed method of mining:

It shall be an opencast semi-mechanized mine. Excavator shall be deployed for removal of big
boulders of blasted material from quarry & loading of the excavated mineral in to tractor
trolleys. Drilling shall be carried out with 32 mm diameter jack hammers & blasting shall be
carried out with slurry explosives. The height & width of bench shall be kept 3 m & 6 m with
face slopes 45°. The blasted material shall be loaded by excavator to the tippers. Big boulders
will be broken to the required size manually and will be loaded by excavator and will be

transported to crusher plant.

WISE BUILDING STONE SAND STONE PRODUCTION (As per LOI)

Proposed mining plan period — 05 years

Building stone
ROM Saleable Sub grade
Overbu Building Sand Stone,
. Building Building Building
| Year rden stone Sand (cum) to
stone Sand stone Sand stone Sand
(cum) Stone, (cum) overburden
' Stone, (cum) | Stone, (cum) | Stone, (cum)
ratio
First Nil 30.300 30,300 Nil Nil Nil
Second Nil 30,300 30,300 Nil Nil Nil
Third Nil 30,300 30.300 Nil Nil Nil
Fourth Nil 30,300 30,300 Nil Nil Nil
Fifth Nil 30,300 30,300 Nil Nil Nil
Total - 1,51,500 1,51,500 - . - n
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The year wise development and extraction of mineral for first 05 years is detailed as
under-.
1) Production & development in First year.
Before start mining 7.50 m barrier along the lease boundary shall be marked as non-mining
zone in two directions because the quantity of extraction is not possible and 7.5 m is not left in
two directions due to the working mining operation of
1) Shri Shiv Pujan reference from Khasra Map and Approved Mining Plan
Letter no-2036 date 30-11-2018.
2) Shri Pawan Singh reference from Khasra Map and Approved Mining Plan
Letter no-1282 date 23-10-2015.
Mining shall be started by slicing from 104 mRL bench from dip towards rise side by removing
the minerals in 6 m slice and completed 98 mRL. Mining faces shall be advance in all
directions against production target of 30,300 m’. Tentative percentage of R.O.M from each

slice is tabulated as below.

Width Quantities of Quantities
Bench Level average area average (m) Building Stone | after taking
(mRL) (m2) Height (m) Sand Stone, swell factor
(cum) 1.5
104-98 7214.29 2.8 12 20200 30300
Total 30,300

2) Production & development in Second year.

Mining shall be carried out in the bench 104 mRL- 98 mRL and 98 mRL- 95 mRL. Haul roads
of 6 m wide and 1:16 gradient shall be provided to each mining faces. Mining faces shall be

advance in all directions against production target of 30,300 m’. Tentative percentage of

R.O.M from each slice is tabulated as below:

Width Quantities of Quantities
Bench Level average area average (m) Building Stone | after taking
(mRL) (m2) Height (m) Sand Stone, swell factor
(cum) 1.5
- 104-98 1551.66 2.8 6 4345 6517
98-95 5285.11 3 6 15855 23783
Total 30,300

3) Production & development in Third year.

Mining shall be carried out in the bench 98 mRL- 95 mRL and 95 mRL- 92 mRL. Haul roads
of 6 m wide and 1:16 gradient shall be provided to each mining faces. Mining faces shall be
advance in all directions against production target of 30,300 m'. Tentative percentage of

R.O.M from each slice is tabulated as below;
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Width Quantities of Quantities
Bench Level average area average (m) Building Stone | after taking
(mRL) (m2) Height (m) Sand Stone, swell factor
(cum) 1.5
98-95 2017.77 3 6 6053 9080
95-92 4715.57 3 6 14147 21220
Total 30,300

4) Production & development in fourth year.
Mining shall be carried out in the bench 95 mRL- 92 mRL to 89 mRL- 86 mRL. Haul roads

of 6 m wide and 1:16 gradient shall be provided to each mining faces. Mining faces shall be

advance in all directions against production target of 30,300 m’. Tentative percentage of

R.O.M from each slice is tabulated as below:

Width Quantities of Quantities
Benceh Level average area average (m) Building Stone | after taking
(mRL) (m2) Height (m) Sand Stone, swell factor
(cum) 1.5
95-92 1229.33 3 6 3688 5532
92-89 4670.88 3 6 14013 21019
89-86 833.11 3 6 2499 3749
Total 30,300

5) Production & development in fifth year.
Mining shall be carried out in the bench 89 mRL- 86 mRL to 83 mRL- 80 mRL. Haul roads of

6m wide and 1:16 gradient shall be provided to each mining faces. Mining faces shall be

advance in all directions against production target of 30,300 m’. Tentative percentage of

R.0O.M from each slice is tabulated as below:

Width Quantities of Quantities
Bench Level average area average (m) Building Stone | after taking
(mRL) (m2) Height (m) Sand Stone, swell factor
(cum) 1.5
89-86 2634.88 3 6 7905 11.857
86-83 2980 3 6 8940 13.410
83-80 1118.44 3 6 3355 5,033
Total 30,300

The balance quantity of the bench will be extracted in the subsequent years of the project
whose MP will be submitted for approval in due course of time.

Attach supporting composite plan & seetion showing pit layouts, dumps, stacks of sub
grade mineral, if any ete,
The entire lease hold is stony having no soil over, and all quantities of soil to be generated shall

be used for the purpose of plantation. Therefore no proposal of separate stacking of top soil has

been envisaged. All quantities of stone to be exploited shall be used for making aggregates.
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B) Indicate rate of production when the mine fully developed & expected life of mine &

the fifth year from which effected.

The total mineable reserves of Building stone Sand Stone of area is (1.01 ha) with proposed

rate of production 30,300 m’.

C) Attach a note furnishing a conceptual mining plan up to life of mine based on geological

mining & environmental considerations.

CONCEPTUAL PLAN:

Time Frame of Completion of Exploration:
(i) Exploration as on date:

The sanctioned Mining Lease Area is a virgin land and the mining for the granted is to be
started after the grant of environment clearance. The measurement of the Sanctioned Mining Lease

Area is illustrated as under-

Sanctioned Average Length (m) | Average Width (m) Lithology
Mining Lease

Area

1.01 ha 188 53 Building stone Sand Stone

(ii) Exploration during plan period:
The lease area is small & Virgin. The occurrence of Building stone Sand Stone established at
from the bottom of quarry to 24 m & persists in depth. Apart from this there is no. of stone
quarries existing adjoining of lease area & depth of quarries has reached 24 m & Building stone
Sand Stone exists at the bottom of quarry. Considering of all these facts no future exploration

programme has been envisaged during plan period.

(ili)  Conceptual Period:
The lease area is small & during plan period of sanctioned mining period of maximum 20 years
a volume of minor mineral 30,300 cum/year shall be explored. But the mineable reserve is
estimated only for the 5 years of mining lease. But the mineable reserve may increase or

decrease with the different factors which affect the reserve like depth, water table etc.

Conceptual Development:
The sanctioned MLA is a virgin land and the mining for the granted is to be started after the grant of

environment clearance.

Anticipated life of mine
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The sanctioned mining lease area is leased out for maximum 10 years but the estimation of
mineable reserve is done only for the 5 years due to the sanctioned capacity can’t be reached
out with the annual extraction volume of 30,300 for the 10 years it may increase or decrease
with the depth and other considering factors. The detailed with the total mineable reserves of

Building stone Sand Stone of area are 1,01 ha with proposed rate of production of 30,300 m3 /
year.
Waste Management:

No top soil exists within the area therefore no proposal has been given for its managements.

Reclamation/Rehabilitation:
The mined out area & reclamation / rehabilitation as on date, at the end of plan period & at the

end of conceptual period is as below.

: Quantities of waste
Area broken (ha) rg:’::i?:lctl_iﬁllmga) to be used in
iation (1 backfilling (cum)
As on date Nil Nil Nil
End of plan period Nil Nil Nil
" End of conceptual period Nil Nil Nil

(iv)  Post Mining Land use:
The land use at present, at the end of plan period & at the end of conceptual period is given
below:
At the end of
gl[‘) Head . ?;:;e A t:;?:: &f;’)la“ conceptual period
of mine (ha.)
a) | Total area excavated (broken) Nil Nil Nil
b) | Total Area fully mined out Nil Nil Nil
c) | Total Area fully replenished Nil Nil Nil
| Dump area:
There is no top soil was found in the mine. Therefore no proposal of Dump management shall
be proposed.
_ At the end of
SL At present | At the end of Plan |
Head b, conceptual period of
2L (ha) ipeciod.(ua) mine (ha.
a) | Total area under dump -
b) | Area under active dump
¢) | Dump area fully rehabilitated

1]

Others:
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Sl Head At present | At the end of Plan | At the end of cfnnceptual
No (ha) period (ha) period of mine (ha.)
a) Area under mineral stack Nil Nil Nil
b) Area under haul road Nil 0.0 0.0
c) Area under green belt Nil 0.0 0.0
( ie. plantation along haulage
route lease area) g
Conceptual Plan & section is shown in Plate No.06
Open Cast Mines:
i) Describe briefly giving salient features of the mode of working (mechanized, semi
mechanized, manual):
It will be an opencast semi-mechanized mine. The loading of mineral shall be carried out by
means of an excavator. Mining shall be carried out from top to down ward through the
formation of benches. The height of benches shall be kept 3 m, width 6 m with face slope 45°.
Approach road having width 6 m & gradient 1:16 shall be provided to join the mining faces.
ii) Describe briefly the layout of mine working, layout mine faces & sites for disposal of
overburden/waste.
Mining faces shall be opened from top to down word. It will be advance from north to south
direction & orientation of faces shall be east-west direction. Approach road shall be produced
to each mining faces for transportation of mineral. Top soil shall be generated during first year
period and shall be used for purpose of plantation therefore there shall be no top soil stack.
iii) Extent of mechanization:

The requirement of mining equipment for next 05 years is calculated as below:

The annual production planned as per LOI= 30,300 cum/year

Production required considering 260 working days= 30,300/260(WD/Yr) = 116.53 cum/day

Following equipment will be used in the mining activities

SL. No. Machinery Name No. of Required
I Jack Hammer 3
2 Compressor 3
3 Excavator 3
B e Tipper 3




PO IRIEN F FFUEIN WY T FEEAR T U UV T T VR —m

168

15

CHAPTER-5

5.0

a)

a)

b)

c)

d)

€)

BLASTING:

As mentioned earlier the mine will be worked manually in the initial stages and blasting will be
limited to jack hammer holes (32 mm diameter) initially 3 m height sub benches shall be
developed which shall be converted in 6 m height bench. Jack hammer holes will be drilled as

below:

Hole depth = 3'm.

Spacing o L.Sm,

Burden : Nil.

Thus one hole will give a quantity of about I xj5=4.5

Say= 5 cum

Excavation required per day (Considering 260

Working Days/Years) : 30,300 cum/260days= 116.53 cum
Thus no. of holes required per day 1 116.53 /5= 23.306 Holes

Say= 24 Holes
Thus, the required number of Jack Hammer-03(Capacity 10 holes/day)
The required number of Compressor — 03 (type Atlas Copco)

Methodology of Blasting —

Blasting will carried out under the supervision of qualified & experienced blasters following all
the rules and guidelines for extraction of required minerals.

The blasting will be undertaken by suitable explosives having comparable density, usually two
cartridge of 250 gm will be sufficient in one hole of 3 m depth.

The number of holes will be distributed in two working benches. As far as possible single row
blasting may be preferred & each hole shall be charged with 250 gm explosives depending
upon the free face available. The direction of face advance & row of drill holes will so
proposed that the direction of fly rock material will be expected to full over the benches.

Powder ratio @ 1:20 i.e,, 250 gms of explosive per hole will be required to reach 05 cum per
Kg. of powder factor on the basis past experience in the surrounding area & lithology of rock,

As per powder ratio of 1:20 for the exploitation of daily production 116.53 cum, the required
explosive is 116,53 /20~ 5.82 say 6.0 kg, (24 explosive rod of 250 gm. each)
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Tippers-
Details of the number of tipper required for the transportation according to the daily
excavation volume is tabulated as under-
Daily ]l Capacity Number of Volume ferried ~ Number of tipper
production(cum) | of tipper : ferry / trip day | by 1 tipper . required
|
e ARl d B e e TSRS S e e |
116.53 4 cum ' 10 40 cum 3

Mining Methodology:

1) The mining activities will be carried out as per guidelines, manuals, laws and acts for the |
open cast stone mining.

2) The extraction of the mineral will be carried out starting from 104 mRL downwards for the
5 years of the Mining Lease Period.

3) No mining activities carried out in the safe barrier of 7.5 m.

4) The height and width of each bench will be 3 m and 6 m.

5) Mining activities will be carried out in dry season and day time.

6) Drilling and blasting will be carried out as per guidelines and under the supervision of
qualified technical person.

7) All the precautions for drilling and blasting will be taken care of as per guidelines.

PRECAUTIONS FOR DRILLING AND BLASTING:

The foremost precaution for blasting is that it should be carried out under the strict
supervision of qualified and experience blaster.

I Drilling- DTH (Down To Hole), V-shaped in two rows with proper spacing in day time.

Stemming should be strong and of adequate length and not less than 1/3" length of the hole.
This will check blow ouls.

2

3, Blasting should be avoided in early morning and late evening hours to avoid temperature
inversion conditions.

4. Blasting may be avoided at the time when strong surface winds are blowing towards inhabited

area,

5t The burden at any point in the charge length should not be less than optimal.
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The wind direction at the time of blasting should not be towards the structure to be protected,
especially if wind speed is high.

Blasting may be done at a time when there is heavy background noise. In some mines abroad,
they are creating if artificially. Many blasting nuisances become less apparent.

Blasting should be done, if feasible, once blasting of larger rounds, infrequently can be better
supervised, causing reduction in nuisances, Further the villagers provided less frequently. will
itself lead to a reduction in the number of complaints.

Pre shooting of the boulders, instead of plaster shooting, should be continued.

Before electric firing, the circuit will be tested by an approved tester.

Flags erection and siren signaling systems will also provided during time of blasting. For
further safety, the blasting time will also fixed during the end of the shift so that all the workers

will removed outside the danger zone.

To prevent risk of injury to anybody by flying pieces of Getty after blast, muffle blasting will
be adopted. In this practice the mouth of the shot hole and some distance around it will be
covered by steel sheets, weighted by sand bags, old sleepers etc. This will prevent the broken

rock from flying out.

All the precautions suggested in MMR 1961 specially as specified from Regulation 162 to
Regulation 168 must be adhered.
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CHAPTER- 6

6.0
a)

b)

MINE DRAINAGE:

Likely depth of water table based on observations from nearby wells and water bodies:
One dug well is situated about 2.5 km aerial distance towards lease area in crusher side. The top
level of the well is 50 mRL & water table encountered in the well is about 20 m. deep and the
expected depth of water table in the region is about 30 mRL. During summers the water table
further goes down about 3.0 m and depth of water table will be about 25 mRL. In winters, the
water table goes down about 2.0 m and expected depth of water level is about 26 m RL. During
rainy season the water level further rises about 2.0 m. and depth of water level is about 28

mRL.

Working expected to be 30 m above the water table during first to second years, the mine
working will be confined up to 98 mRL. Water table will not be intersected by mining
operations.

Quantity and quality of water likely to be encountered, the pumping arrangement and

places where the mine water is finally proposed to be discharged.

The mining operations will be limited in the upper levels & the lowest bench will be formed at

86 mRL. hence water table will be not be encountered by mining activities during first to fifth

years.
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CHAPTER-7T & 8

7.0
a)

b)

c)

8.0

STACKING OF MINERAL REJECTS AND DISPOSAL OF WASTE:

Indicate briefly the nature and quantity of top soil, overburden/waste and mineral
rejects likely to be generated during the next First to Second years:

As stated earlier that entire lease area consist of quartzite’s s& further persists depth, all
the quantities to be exploited shall be sent to crusher plant outside the area which will be
used in making Gitti. There is no overburden with in lease area. Mining has been proposed
for the exploitation of quartzites, boulders, therefore waste, sub grade mineral rejects shall

not be generated during course of mining.
Land chosen for disposal of waste with proposed justification.

No waste or top soil shall be generated during mining activities; therefore no proposal is

given for separate stacking of top soil & waste material.

Attach a note indicating the manner of disposal, and configuration, sequence of
buildup of dumps along with the proposals for the stacking of sub-grade ore, to be

indicated item wise.

The entire lease area is barren hilly terrain having no soil cover / vegetation. Top soil &
waste shall not be generated due to mining operations therefore disposal and configuration

of build of dumps shall not arise during first year’s period.

USE OF MINERAL:

The Extracted mineral will be used for making the Building stone Sand Stone, as well as in
making aggregates and metal missionary stone. The quartzites of lease area are hard,

medium to coarse grained grey in color showing.

19
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CHAPTER-9

9.0 OTHER:
9a) Site Services

The following site services will be provided:

i) Office

i) Drinking water shed

iii) Rest shelter

iv) First Aid Centre

V) Store

9b)

Employment Potential

The mine manager cum mining engineer should a graduate mining engineer holding at least
second class manager’s certificate. The mate-cum-blaster should hold mining mate certificate

of competency.

Thus category-wise employments will be as below:
Mines manager/mining engineer (Full time)
Mines mate / Blaster

Skilled:

Drivers

Supervisor

Time Keeper

Office Assistant/Dispatch Supervisor
Blasters

Semiskilled:

Compressor operator

Jack hammer operator

Un-skilled:

Piece rated workers

— e e D

18

Total

30
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10.0

a)

b)

d)

€)

—

O

CHAPTER-10

MINERAL PROCESSING:
If processing / beneficiation of the ore or minerals mined is planned to be conducted on

site or adjacent to the extraction area, briefly describe the nature of the processing /
beneficiation. This should indicate size and grade of feed material and concentrate
(finished marketable product),

The entire lease area consists of Building stone terrain therefore, no beneficiation of mineral
processing will require for quartzites.

Explain the disposal method for tailing or waste from the processing plant (quantity and
quality of tailings proposed to be discharged, size and capacity of tailing pond, toxic effect
of such tailing, if any, with process adopted to neutralize any such effect before their

disposal and dealing of excess water from the tailing dam)

As stated above that no beneficiation is required therefore no tailing or waste disposal from
processing plant will be undertaken.

A flow sheet or schematic diagram of the processing procedure should be attached.

No beneficiation studies will be carried out therefore no flow sheet of processing process is
attached.

Specify quantity and type of chemicals to be used in the processing plant.

No chemicals will be required.

Specify quantity and type of chemicals to be stored on site / plant.

No chemical will be stored on the site / plant.

Indicate quantity (cum. per day) of water required for mining and processing and sources

of supply or water. Disposal of water and extent of recycling.

Total water requirement for the project is 4.18 KLD; its breakup is as under:

Sl No. Purpose Water Requirement (KL.D)
1. Dust Suppression 38
2. Plantation 0.10
3. Domestic(Drinking) 0.28
Total 4.18

However, No water is required for mining and processing hence, no disposal of water and extent

for recycling is required.

21
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CHAPTER-11

11. ENVIRONMENTAL MANAGEMENT PLAN:
(a) Attach a note on the status of base line information with regard to the following:
(i) Land Use:
The existing land use of the area is non-agricultural, non forest, barren, rocky upland.
The planned land use is given in tabular form:
[ Sr. Eandinie Agriculture Forest | Waste land Grazing
No. land (ha) |Land (ha) | (ha) Land (ha)
1 Mining pits Quarry - - 0.9953 -
2 Approach Road B - 0.00 !
3 Dumps - - - = il
4 Office, Resht Shelter etc. - - 0.01 =
5 Balance undisturbed land - - 0.0047 1
| Total 3 = - 1.01 g
(ii) Water Regime:
There is no perennial water body in the arca. Water table loses its significance in this region
due to great depth. The depth of water table is about 20 m. below: general ground level. The
shear zone which allows the flow of water in the sub surface is restricted, through when tapped
in wells. hand pumps & tube wells provide sufficient water round the year.
(iii) Flora and Fauna:
Shrubs of Karaunda are found in with in the area. Vegetation and wild life are quite scanty.
Trees of Neem, Mahua, Jamun, Mango & Pipal etc. are found only in and around the villages or
in agriculture fields. Cows, horses, donkeys. goats, sheep and buffalos are kept for house hold
requirements. Wild life comprises of rabbits, Squirrels, foxes. snakes, and lizard. Fishes. turtle,
and crabs form aquatic life which occurs within a radius of 5 km. Low schrubs and bushes
grow on barren rocky areas of the applied area. No wild life is found within the applied area.
(iv) Quality of ambient air noise level and water:

The proposed site is located in the remote area having a clean atmosphere. Therefore the quality
of ambient air will be as good as heaven. SPM, SO,, NOX. will be either below permissible

limits or close to threshold limits. Similarly ambient noise level is as low as of any standard
place.
The permissible limit of SPM, 802, & NOX and air quality was observed within the lease hold

is given below:

" Parameter | Promulgated limit Present within the lease hold
SPM 500ug/m3 220 pg/m3
50, 120 pg/m3 30 pg/m3
NOX 120 pg/m3 I8 pg/m3

22
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The water quality will not be affected as mining is restricted to above ground level. Drinking
waler is being taken from the hand pumps, which is situated near the mining area. Number of

23

hand pumps is dug in the villages.
(v) Climatic Conditions:
a) Temperature:
A hot summer and general dryness during the year except, the south west monsoon
season. The year may be divided into four seasons. The cold season December to
February by hot season from March to middle of June. The period from middle of June
to September is the south west monsoon season. October and November are the post

monsoon or transition period.

b) Rainfall:
The average annual rainfall is 975 mm. The climate is typical subtropical punctuated
by long and intense summer. About 87% of the annual rainfall is received from south-
west, monsoon. May is the hottest month with temperature shooting up to 47.50 C. With
the advance of monsoon by about mid June, temperature starts decreasing. January is

usually the coldest month with the temperature going up to 8.30 C.

¢) Humidity:
The relative humidity is highest during south-west monsoon ranging between 80% to

85% with its lowest around 30% during peak summer months of April and May.

d) Wind Velocity:
The wind velocity is higher during pre-monsoon period as compared to post monsoon

observed during the month of June and minimum 1-8 km/hr.
vi) Human Settlement:

Human settlements are distributed in fringes of buffer zone. The inhabitants belong to all the
five castes, The local inhabitants are bundles, who speak in bundeli and are farmers. The main
oceupation in 5 km. buffer zone is farming and mining, The agriculture alone does not appear
to be sufficient 1o sustain the population. Poor literacy conditions prevail in the surrounding of
lease arca & condition of literacy is more pathetic in females. Older generation wear Dhoti
Kurta while younger generation is adopting dresses like pant, shirts ete. The villagers collect
the “MAHUA" and sell it to the market while part of the quantity is used for making country

liquor,
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Occupation:
Agricultural remains the main occupation in this area. Study reveals that within 5 Km. radius of lease
each, 70% to 85% population is engaged in agriculture. Percentage of females engaged in agriculture is

higher than males.

Disparity in agricultural land holding is less. But yield of agricultural produce is very poor to sustain the
available hands. Consequently problem of unemployment and frustration amongst youth can be noticed

in the area. The yield of crops is as below:

Rice : 200 Kg per Acre
Wheat : 700 Kg per Acre
Gram : 500 Kg per Acre
Arhar ; 400 Kg per Acre
Soya bean : 300 Kg per Acre

(vii)  Public building, places of worship and monuments:
None of the above important features are within the lease hold or in close proximity of lease

hold.

(viii)  Does area (partly or fully) falls under notified area under water (Prevention & control of

Pollution) Act 1974:

The lease hold has not been notified under water (Prevention & control of pollution) Act 1974.

(b) Attach an Environmental impact Assessment statement describing the impact of mining

and beneficiation on the following over the next Five years.

(i) Land use:

The sanctioned MLA is a virgin land and the mining for the extraction of granted quantity of

minor mineral will be started after the grant of environment clearance.
At present, there is no any type of pit is present in the mining lease area.

However, at the end of the first year period of mining lease granted period the impact on land use will

be limited.

Hence, there is no change in the land use of the area in the first 5 years mining plan period of the

mining lease of the project.

24
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(i)

(i)

(iv)

v)

Air Quality:

It has already been explained that mining will be in a very small scale with limited drilling and
blasting. One of the most possible elements for air pollution is vehicular transport. The
following mitigatory measures will be applied for minimizing the air pollution —

o Limited movement of tippers/tractor trolleys under the project.

o Development of green belt along the haulage route.

o  Water sprinkling on haulage-routes in dry months.

o No overloading and transportation under covering.

Water Quality
There is no proposal for RR under the project. However, the following measures to minimize
the possible water pollutants are to be applied-

o The proposed mining lease area is rugged, barren. non-forest, non-vegetated, stony
upland where the water table does not have any relevance in this terrain.

o The water table in this area is found about 50 m below the ground level.

o The working during next five vears is confined to the extraction of mineral from the
outcrop only.

Noise Level:
To minimize the possible noise pollution following measures will be applied-

o The machineries to be used will be properly maintained with proper oiling and
greasing.

o No pressure horn and transportation not through the village.

o Mining only day time.

o Besides, it has been explained earlier that proposed mining is of open cast semi-
mechanized. Drilling, blasting, excavator and other equipment even vehicular transport
will be applied for limited time. Therefore noise level too will not show any significant
increase.

Vibration level:

In order to check the possible vibration under the project, the machineries to be used in the
mining activities will be properly maintained.

Drilling will be with sharp drill rod in DTH fashion.

The blasting will be closed circuit, V-shaped, non-electrical, delayed techniques and muftle

type.
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(vi)

(vii)

(viii)

(c)

IL
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Water Regime:
The sanctioned mining lease area is small in area. There is no perennial drainage within the
area therefore no significant impact will occur on the surface water.
More-over, in first 5 yrs the required mineral will be extracted from the outcrop only thus the
change due to excavation will not cause any change in the water regime of the mine site.
Socio-Economics:
The socio economy effect of the project to the nearby villages and its population will be
positive due to —

o Employment to the local workers.

o Economic activity of the area will be enhanced.

o The physical and economic conditions of the local peoples will be better.

Historical Monuments etc.:

No historical monuments exist in & around the proposed mining lease area.

Attach an Environmental Management Plant supported by appropriate plans and
sections dealing the time bound action proposed to be taken with sequence and timing in

the following areas (or diagram should be added) and shown in Plate No.07

Temporary storage and utilization top soil:
Mining shall be under taken in rocky terrain having no soil cover. Thus, generation of top soil

shall be nil & does not required any proposal for stacking of soil.

Year wise proposal for reclamation of land affected by abandoned quarries and allied
mining activities during next fifth year’s period:

In the first five years the extraction of mineral will be carried out from the existing outcrop only
with total ROM saleable without generating any waste or causing any pit formation and any

type of land degradation.

Program of afforestation year wise for the initial Five year indicating number of plants
with name of species, afforested under different areas in ha.
Programme of Afforestation:
o Since the mining area is mainly rocky, hence plantation on the mining area & its
periphery is very difficult.
o For that, the plantation will be carried out along the haulage-route.
All possible care will be taken for the survival of the planted green cover.
o Plantation will be carried out with plants of local early growing species.
o Proper watering of the plants and tree guards will be taken care of
o The tree species recommended are Ficus religosa (pipal), Boswellia serrata (Salai),

Shorea robusta (sal) and tactone grandis (teak) may also be recommended. Mangifera
26
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indica (Aam), Emblica officinalis (Anwala), Aegle marmerlos (Ibei), Planting should
be done in large sized 90 cm x 90 cm. due in advance and filled about 50 days before
planting.
o The plantation raised earlier should be carefully maintained. Mortalities should be
replaced by fresh planting.
Post Plantation Care:

Following precaution to be undertaken for survival of plants:

i) The samplings will be undertaken for survival of plants.

ii) Plants will be taken care by applying fertilizers and proper weeding etc.

iii) Healthy tree species will be recommends for plantation.

iv) Fatal saplings will be replaced with new healthy saplings.

V) Every sampling will be covered by tree guard to avoid damage through cattle grazing.

vi) A Gardner or majdoor should be employed for care.

vii) Necessary arrangement will be provided for watering tree species planted at different
parts.

Stabilization and vegetation of dumps along with interburden dumps management year

wise for initial three years:

The entire lease area is quartzites out crops having no waste, therefore generation of waste

during next fifth years shall be nil & no proposal has been envisaged for its separate.
Measures to Control erosion/sedimentation of water courses:

No drainage of water course will be disturbed due to mining. The lease area consists of
quartzites out crops & rain water will accumulate in the mining pits which shall be dumped out.

As quartzites are hard rock therefore erosion/sedimentation along water courses will not arise.
Treatment and disposal of water from mine:

It has already been mentioned that water table does not have any relevance in this plateau due
to its great depth therefore treatment and disposal will not be concern in the mine.
Measures for minimizing adverse effects on water regime:

It has already been stated that mining will not interfere with the surface and underground water
however to take care of eventualities.

Protective measures for ground vibration/air blast caused by blasting:

As the proposed method of mining is manual open cast with limited amount of drilling and
blasting. The impact on this aspect is negligible.

Measure for protecting historical Monuments and for rehabilitation of human settlement

likely to be disturbed due (o mining activity:

27
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Neither any historical monuments exist within the lease area nor is any RR proposed under the

project.
Socioeconomic beneficiate out of mining:

The proposed project will provide a source of direct and indirect employment to the people of
nearby villages which will movelize the economic activities of the area and the economic

condition of the local people will be affected positively.

28
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PROGRESSIVE MINE CLOSURE PLAN

Since, the Sanctioned Mining Lease period of the
proposed project of of Building stone Sand Stone is for
maximum 20 years and the Mining Plan of the project
being submitted is prepared for the first 05 years tenure.
Hence, Mining plan for subsequent period / tenure will
be submitted for approval in coming times accordingly.
Therefore the required Progressive Mine Closure Plan
will be prepared and will be submitted with the Mining

Plan of the final tenure of the mining project.
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X, T et
Mirzapur,Uttar Pradesh,India
I Chunar, Mirzapur, Uttar Pradesh 231304, India
Wl Lat 25.064286, Long 82.991885
" 03/03/2025 05:55 PM GMT+05:30
" Note : Captured by GPS Map Camera

AR 5

2 [ il

" LEASE SITE

B orsrepcamens

Mirzapur,Uttar Pradesh,India
J Chunar, Mirzapur, Uttar Pradesh 231304, India
wos ' Lat 25064198, Long B82.992109
03/03/2025 05:55 PM GMT+05:30
Note | Captured by GPS Map Camera

SITE OFFICE




. Mirzapur,Uttar Prade
Chunar, Mirzapur, Uttar Pradesh 231304, India

"l Lat 25064032, Long 82.992072
. 03/03/202505:56 PM GMT+05:30

73 b O .Not‘e_: Ca.D!Uf.‘-’d b}" G'?? l\:lap ::a:rlera > g
WATER TANKER OLD

WATER TANKER NEW
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u GPS Map Camera

erzapur Uttar Pradesh,India
Chunar, Mirzapur, Uttar Pradesh 231304, India

Lat 25.063992, Long 82.992049

03/03/2025 05:57 PM GMT+05:30

Note : Captured by GPS Map Camera
4 1! :
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HAUL ROAD WH!CH IS CONNECTED TO LINK ROAD
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r i Raie s=g@m oo, g0 e e Rie @Rt wH /A )
“"1& , MO, AR FEA-703 (H0¥O—4), HHei—1.0100 FFI IHA—TFIACE, AEHIC— TR,
TIE—AROTR @ fIeg I qEmaw ¥ W oo qaRn Afed fie—21.02.2025 P
T ¥ AAT—

SR @ RIS @ fAwg A8 qEed @ G Wea-Ud 24465/ -2/ TY-682//25
RATB—21022025 D TRT DR el Afew @ foan wan & | 9o B W ¥ A geAH P HH
AT 28157 /W2 / AY—562,/2025 RAi—13.052025 B A J @A IR G M FATA
f$—30.04.2025 # TN #§ wfarelig ARl w g7 RER Bv TG SR TR0 afew ﬁfﬂ'aﬁ—zmoz.zozs
aﬁﬁmmmﬁmmw%(mmﬁr#aw)mﬂégmau%ﬁaﬁﬁmﬁ—m.o&zozsa%
Wﬁwﬁﬁﬁmmﬁmw%@e@ﬂmwﬁﬁmm_mﬁﬁaﬁég
PrERNT fFar T & | e ORAGTT GRT O Rip—30.05.2025 Y SUTeR JTeAT Td qei—T faAIe—30.
052025 WRA UCIRT $H BRI ¥ WA fhar T ¥ (BRWRY o) | 9o » wE § aeiEwen
gRT PreT fRAie—10.06.2025 @7 far mar | Frdlemr & wwa fee Rig, Moviger Sufkerd off| ﬁ{ravrzﬁ
TR AR B B IS U M| PR SfeEgER E @ aRder grn 9 S
IRG-TT D W UT Siferal /A qor Frer @ W g T el & omR ue fawga e
e fed B

1. S& G IRI TF-AdRE, TEEie—gAR, SHUG—HReTgR B e H0-703 (B TeT—4)
EhT—1.0100 FTX (30,300.00 T Hiex/T) R W@fid B A € | GEHVWW\?FITW
mﬁmmwﬁzﬁwﬁﬁemmﬁmﬁ?m@vﬁ%awﬁam@om)
& W GE@T-MoEFCC Proposal No. SIA/UP/MIN/68993/2021 & SEIAA, U.P. File No.
6702, faTid—08.08.2022 ERT walaRelia wqfy fefa faan rar 1

2. 9o G IR @ o T &Ra Afdiwwer # AT 3M0Y0 HEAT—1334 /2024 7Y HAR
T We 3G oo T I F WRA W ReAip—19.12.2024 D AT A e e,
ARSTR ERT Ted Wga AT g7 fRid-28.01.2025 T wIelld frderor fama | fferor e
& BRI Ha B |

3. S @ TR BT W@he STed 8 G &Fhe 101 3ACR & | S G URAIGHT 3l
RfeT ©F @ue wH) B @fie Sdred AT 3030000 B9 Aex/ a9 G &1 I T
GREIST ERT 3 e AR ufhar & Aegw @ Rt wH (@vs wH) &1 w fhar S
21

4 ST @ IRGGET §RT G UeS # el ®T YR TR, YA vd e wae § Sve aueE
%gﬁmm%lwaﬁmwﬁmmﬁﬁa%ﬁﬁmwmﬁﬁﬁwwmﬁ\
TS © FAEey Sd afgEd @ AR 7g dficd S /Aiefie 3 e wfia grd Tl |
SN UhaT & HeRaey SHAE ST T8l Bl § |

5. 3Iqd @9 URAET @ IRER § RARET ©F (@vs M) & uRdeT @l ufhar & herwawy dresl
& AN W S S IAuE D AU B oI Bl fFsdE fhd I 3g U Cax e &
HY A W U1 T

6. Sad W URANGH Bl &hd BT forell Hi-anfEicd e &—

Pillars Latitude (N) Longitude (E)
A 25%3'53.00" 82759'33.90"
B 2573'49.40" 82959'33.70"
C 25"3'49 40" 82959'31.70"
D 25"3'51.00" 82759'31.70"
E 25"3'52.00" 82759'27.00"
F 25%3'53.00" 82°5927.10"

7. & @ GRAGH B 20 9 T > ford WY Py A |
8. ?wqﬁmmmwmmwwagmmmw%ww
8. A @ IRUN & Fof WIS IS ST 30,300.00 B R /7 B |

10. S/ & IRAST B FrEfe e (@ . _
QfIet /2021 RATF—07.07.2021 B GRT Py sm(wr kel ajﬁ?fﬁmf)%ﬁm ?;"GTS'\’ @ w0/

/&_' HAT 2/ WX



209 AT

oo @ et frener (@ e 3 (@
" @Gagﬁqj?ﬁ—@q/g—w T &/ 2021 fei@—16032021 @ &I SR (
12. 99 @ oRAGET B fRwe, qid @ dfed e, ﬁ?q?o'f?wm Fg@E HH,
UA[6—2021,/8,/3,/82872 [&AIG—03.11.2021 & ERI UGCHRD gr—aidieE, el
fTRger A faed RiE @ v A wiga orue-ARegy # FEdle g o 3R
| ' - deey/ firedl /€ TR (@S ¥
Ho-703 (HRTA Ho—4), &ABA—1.0100 TRW H TSl / 4 NGRS Y
FETES) & @FT Uee 8 @Aq Iror Wmaﬂﬁlaﬂﬁw eer o :
3T 60 (T8 #) 3afd T @ ford srgAIfed el
13.wmﬁ%ﬁﬁ/mww“m$qﬁaﬁa§mm?w
@ BAH ¥Y T TR BT S wrar T, forger WA @ aRarer |Ererd QIRT
S el g B ABAH B A sdd &g fHar o & |
14, o= GRS § iR 91T R aRIvoT Ry T | . N
15. Sad G URASHT &1 91 JATeid & UHib-d 24465 / Gi—2 / Y582 /25 fQ1H—21.02.2025
gNI a1y (rguT FrEReT vd ) e, 1981 (@ERfd) @ gR-317 & AR PR
N AW Vd @ GRAGHT W fAd-08.08.2022 ¥ fAAIEH—14.02.2025 B FeA DY 3@ A
@l 922 a1 @1 3rafd &g w0 10,000/ - Ul & ¥ W FA GANIRT HO 92,20,000 /- GIRES
o 9% BOR BUd) A @ wiaeely efif R v & ol &g dRv gae Aifew
fama T |
16. @ RIS GRT g9 BRIy ¥ WA Fearded fefid—30.04.2025 Ve fai—30.05.2025 B TRy
Fore @9 R Bl e yerd gr1 ffa @ ged @ wared Al @ W H @
fovmT AR & fefa = w578 / tHovHOM0—30 / Wil / 202425 fRATd—25.04.2025 & N
fesrfiy @ide upmines.upsde.gov.in W yeRid favor & SR wWed @HT goer @ & A
uRagd gua § THOTHO—11 Wi+ fham T & (BRI Wore), e agaR wiidgd @+4 9ec H
eI —04.03.2023 | faA1$—29.102024 & He1 FA 179 A1 P71 yRagd yua § THOTHO—11 SIfid
2| @9 gRASTT gRT I¥T yeades fRAid—30.05.2025 & WIRT @ URANTHT &l fifa gafawofig
Wiy faie—08.08.2022 H IIMRIMT @l #1 FGUIad IRAT BTG Afed Td U+
fam—30.05.2025 TR b T 2 (BRMWA Her ) |
17. G URASTHT R 9IS G & UHH—Td 24465 / H—2 / ATJ—582 /25 faA1eb—21.02.2025 & gRI
ﬁﬁmw@ﬁﬁwm%mgzz%ﬁifﬁ%w?m%gﬁuw%ﬂg
SR MESATET B AR WO 10,000,/ —HAIfRT @Y TR W Fol €RIRT W0 92,20,000 /—
maﬁqﬁaﬁﬂﬁﬁmﬁm,%Wﬁﬁmmwmﬁm—mmzo%Qa'
feie—30.052025 & AT Held W4 URAGH B Tl TR gR1 fifd @e[ yee & dare
fedl & wraw ¥ @A faeT AReTgR 9 fRfa o3 w578/ GHoTHOM0—30 / WEIST £ 202425
faeTd—25.04.2025 & §RT fA¥fia Uide upmines.upsde.gov.in W yaRfd favor & sFwR W
g yeel & & A uRaed yuA § THOTHO—11 S AT T R, @ SMuR W gt 179 AT @7
aRagd JuF § THOTHO—11 SIfd & |
18. S T URANTAT T Haled o0 918 9 ({1 weAf (3o vd ary) wra ) g4
yaiaRefg Wieft § ARNfIT ol o Seoed R @ B 53 WM B gierd afRifg
gl aftgfd @ w9 § @ e dRerR & fefa o wke-s7s/ wHowHoR0—30 /
It /2024—25 fATH—25.04.2025 & &R faWrfg Wide upmines.upsde.gov.in ® yeRfa figwo
@ IFAR W @ el & & § uRaeT U § wHOTHO—11 ST fbar T &, fi_04.03.
2023 ¥ fal9-20.102024 & 74 URAET YA B AWR W q{A 179 R F qRasd yuH 3
THOTHO—11 ST &1 3 ST & MR W ol 179 AT 3 @y 37 Rpreey oy ¥
qataRi &fagfet @1 o AR 2
Environmental Compensation (EC) = PIxNxRxSxLF

Where,
PI = Pollution Index

N =No. of days from which the non-compliance has been observed
R =Factor in Rupees

S = Factor for scale of operation

_@_g__ | R 3/ W),




210

l
LF = Location Factor :

S pI = 80 Pollution Index (80 for red category unit, 50 for orange category unit, 30 for

Green category unit)

N = 179 (No. of days from which the non-compliance has been observed)
R = 250 (Factor in Rupees)
S = 0.5 Factor for scale of operation as investment of unit is less than Rs.10 Crore 0.5
for small scale unit, 1.0 for medium scale unit, 1.5 for large scale unit)
LF= 1.0 Location Factor, near by population of Bhagauti Dei, Ram Rasahi, Akely f
and sonpur lies between 1 lac to 10 lac. (LF is 1.0 for population less than 10 lac,
1.25 for population 10 lac to 50 lac, 1.5for population 50 lac to 1 Crand 2 for
population more than 10 Cr)
Therefore, EC in Rs. Per day, /
=PIXxNxRxSxLF
= 80x1x250x0.5x1.0 /
=10,000/- Per day
Therefore, EC in Rs. = 80x179x250x0.5x1.0
= Rs.17,90,000/- (Rs. Seventeen Lacs ninety thousand only). \
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Annexure No.4/3 1 40
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Environmental compensation (EC)= Pl x N x R x S x LF

Where, EC = Pullution Index (P1)xNos. of days from which the non compliance has been observed (N)x Factor
in rupees (R)x Factor for scale of operation (S)x Location Factor(LF)

PI=80 [80 for red category unit, 50 for orange category unit, 30 for green category
unit

N=179]|Nos. of days from which the non compliance has been observed.
R=250 [Factor in rupees

S=0.5 |Factor for scale of operation=0.5 as unit is covered in small category, 1.0
medium scale unit, 1.5 for large scale unit

LF=1.0[Location factor 1.25 for population 1 to <5, 1.5 for population 5 to <10, 2.0
for 10 lacs and above. LF will be 1.0 in case unit is located > 10 KM from
muncipal boundary (This sand mining project is being operated in rural area
hence LF is 1.0 considered)

= PIxNxRxSxLF

= 80x179x250x0.5x 1.0
= 17,90,000.00

Total Rs. Seventeen Lacs Ninety thousand

Therefore Environmental compensation (EC)

only.
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215 Annexure No.4/4
Divyansh Construction Com pany 148

SA. 2/41-C-1, Gayatri Nagar, Pandeypur, Varanasi

Mob.: 9415221918, 9415679264
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UPPCB

:;m‘% - Uttar Pradesh Pol!ution Contrql Board
%%Er!ﬁ[‘\& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
Category : RED Application Id : 32144602
241490/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2025 Date: 10/07/2025
To,
M/s

Ms Divyansh Construction Company
Area 1.01ha, Gata 703, Bhagautidei, Chunar, Mirzapur,231301

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to Ms Divyansh Construction Company located at Area 1.01ha, Gata 703,
Bhagautidei, Chunar, Mirzapur,231301. subject to the provisions of the Water Act, Air Act and the
orders that may be made further and subject to following terms and conditions :-

1. This CCA Ms Divyansh Construction Company granted for the period from 10/07/2025 to 31/12/2029
and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 |Building Stone (Sand |30300 Cubic MetersY ear
Stone)

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.0KLD Septic Tank Soak Pit

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Par ameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

SNo. Air Typeof fue | Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Building
Stone
(Sand
Stone).

Emmission Quality Standards

SNo. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(if) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leqg

Day |Night| Day |Night| Day |Night| Day |Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 95 | 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
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(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area. 1 4 8
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will resultsin legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. ThisCTO isvalid for production of Building Stone (Sand Stone)- 30300 Cu Meter/Y ear by opencast and
semi mechanized mining in 1.01 hectare leased area at Argji/Gatano.- 703, Sl. No. 04, Village-Bhagautidei,
Tehsil-Chunar, District-Mirzapur.

2. The unit shall deposit the amount of Environmental Compensation of Rs.17.90 Crore imposed by UPPCB
vide letter No. H30007/C-2/Vayu-582/25 dated 09-07-2025 within stipulated time.

3. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC identification no. EC22B001UP188911
Dated- 08.08.2022 and submit its compliance report to UPPCB.

4. Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried out
in the daytime only.

5. The proponent shall submitted compliance report of condition imposed in EC within every six month.

6. The proponent shall install Ambient Air monitoring station as per condition imposed in Environment
Clearance.

7. The proponent shall establish Water sprinkling arrangement for dust suppression.

8. The proponent shall establish Effluent treatment system to treat the waste water from the mine.

9. The proponent shall submit the Ambient air quality monitoring report of impact zone/buffer zone and at
the corners of mining lease on quarterly basis to the Board.

10. If the lease agreement/Environmental Clearance expires prior to 31.12.2029, then the validity of this
CTO shall stand expired simultaneously with the expiry of mining lease/ Environmental Clearance.

11. This CTO will be co-terminus with the validity of the lease period mentioned in the Lol or co-terminus
with the validity of current mine plan whichever is earlier, after this period the CTO will automatically
become null and void.

12. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

13. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

14. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

15. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

16. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Building Stone (Sand Stone).

17. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

18. All trucks, tractors used in transportation of Building Stone (Sand Stone) shall be covered by canvas
sheet to prevent dust emission.

19. The dust suppression measures like water spraying will be done on the haul roads and working areas.

20. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

21. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

22. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF& CC, Central Pollution
Control Board, UPPCB and District Administration for protectionand safe guard of environment from time
to time.

23. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.

24. Consent fees if revised, shall be payable by industry from the date of its applicability.
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25. Industry shall comply with the relevant provisions of Environmental Laws. 1 5 O
26. If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
guarterly basis to Head Office.

Chief Environmental Officer (circle-2)
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